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have _established a solid foundation
fog rmmutual cooperation. I am sure
thes . House wil]l also view it as a great
essay in harmony.

'MR. SPEAKER: Motion moved:

“That this House do consider the
atatement made by the Prime Min-
ister in the House on the 24th Feb-.

ruary, 1975 in relation to the State”

yf Jammu and Kashmir;

SHRI DINESH CHANDRA GO-
S\WAMI (Gauhati): T beg to mowve:

That for the original motion, the
folowing be substituted, namely:—

“Thig House, having considered
the Statement made by the Prime
Minister in the House on the 24th
‘ebruary, 1870 in relation to the

State of Jammu and Kashmir,
approveg uf it.” (1)
SHRI ATAL BIHARI VAJPAYEE

tGwalior): I beg to move:

I'hat for the original motion, the
following be substituted, namely:—

“This House, having considered
the Statement made by the Prime
Minister in the House on the 24th
February, 1975 in relation to the
State of Jammu and Kashmir, re-
solves that the procesg of integ-
ration of Jammu and Kashmir
with the rest of India going on
during last more than Lwo decades
be carried further ang the State
be brought at par with the other
States of India.™ (2).

SHRI SURENDRA
(Kendrapura):

MOHANTY
1 beg to move:

That for the original motion, the
following be substituted, namely:—

“Thig House, having considered
the Statement 'made by e Prime
Minister in the House on the 24th
February, 1975 in relation to the
State of Jammu ang Kashmir, re-
gotdes that thée other States of
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the Indian Union should be
accordeg the same a&mount of
autonomy granted to the State
of Jammu and Kashmir go that
the State Governmentg in the
matters of the Concurrent, Lis
such as ;spcial welfare ‘measures,
cultural matters, social security..
procedural lawg and the hkg may,
get larger freedom of action

that there should be uniformity,
in Centre-State relationship.”(4)

13.30 hrs.

The Lok Sabha adjourned for Lunch’_

ull thirty manutes past Fowrtcen of
the Clock.

» m——

The Lok Sabha re-gssembled after
Lunch at thirty-three minutes past
fourteen of the Clock

[Mr. DEpUTY-Speaker in the Chair]

SHR] S. M BANERJEE (Kanpur):
Sir with your permussion, 1 have to
make a submission Ag you ar
aware, thousands of teachergs in the
higher secondary schoolg and colleges
in Delhi are on stay-in strike. They
have also threatened to boycott the
forthcorning higher secondary exami-
nations, which: 'means that 80,000 stu-
dent, who are prepaiing for thig exa-
mination, are gomng to find themselves
in a chaotic situation al a time when
the examination iz fast approaching.
So. Sir, I would request you. and
through wvou the Education Minister,
to intervene effectively and imme-
diately so that the situation mmay be
avoided.

14 35 hrs.

MOTION RE. PRIME MINISTER'S
STATEMENT ON JAMMU AND
KASHMIR—Contd.

SHRY SAMAR  MUKHERJEE
(Howrah): Mr Depufy Speaker, Sir,
our Party hag already welcomed the
accord mrrived at between the leaders
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of the Kashmiri people and the Gov-
ernment of India. It is good that,
since the emergence of Bangaladesh
and e failure of ull the manoeuvres
#nd machinations of American im-
perialisy; in South East Asia, to defeat
al] the reactionary anti-Indian poli-
cieg uf the Pakistun Government,
some mew thinking started on  both
sides. 1In 1972, after the emergence
of Bangladesh, the Leaderg of the
Plebiscite Front came out with the
statement that hey are prepared to
come o some understanding through
negotiations and 1o re-forge the rela-
tiong between the people of Kashmir
and the people of the rest of India.
Government of India also responded
to it and the negoliations were going
on since that time But, frem the
outcome of Lthe negotiations and the
period it touk, it is quite clear tiaat
there wuas some hard bargaining—
because it took nearly three years to
come to this accepteq accord or settle-
ment.

I wil] not go intg the details of the
actual agreement or settlement but
will deal with the political part of it.
Thig is a political understanding ar-
rived at between the leadership of the
Kadrmire people and the Government
of India. But, what wag the bone of
contention? The question was that of

autonomy . According 1o Sheikh
Abdullah and hi-  associates, they
wanteqd  that Kadamir should

enjoy a special status as accepted
under the Constitution of India under
art. 370. So, their point was that
conditions should revert to the
position of pre-1953, And what was
the position in pre-1953? The position
was that the Staie of Kashmir enjoyed
all the residuary powers accepting the
powers of Defence, Communications
and Foreign Affairs. That is the
character of a true federation or a
confederation. The position in pre-
1053 was that Kashmir had a separate
Constitution, there was a separate
flag, the Kashmir Prime Minister was
called the Prime Minister and the
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Governor was a Governor elected by
the State Assembly and in all internal

matters they had the fullest
autonuiuy.

I am not going intu the details about
the reasons as {¢ why this previous
relationship was distorted because,
when both sides have come to some
politica] understanding, we want that
relationship should fuirther strengthen
and become more closer and that the
peoples of both Kashmir and India
should come mere and more united
through common movements and
common aims for building up the
future of India including Kashmir.

One thing is quite ciear that the
forces of seculariemi have triumphed
over the forces of colomalism and
disruption. It has passed through long
trials. In the past Kashmir was
attacked by Pakistan. There was
aggression and infillirators woere allow-
ed to penetrata to create trouble inside
Kashmir o1t raise cennmunal fanaticism.

It has been admitted by the
Government of India now through
various stateméents that the people of
Kashmir did not surrender to coms-
munalism and that they stood firimly
against communalism  with  their
ideology of secularism. So, this accord
is a victory of secularism. Still, there
are forces of communalism both inside
Kashmir and Jammu Now, they are
on the defensive. Tt is true they are
trying to create disruptions. 1 have
no hesitation in mentioning here the
stand taken by Jana Sangh as well as
the stand taken by the Action Com:
mittec of Maulana Farookhi. Their
stands are not at all helpful for the
integration and closer relations
between the two peoples. These are
disruptive This will give handle to
Bhuttn and others to create further
disruption inside Kaghmir.

Secondly, it has also been quite
clearly established bevond doubt that
the poliecy of repression has been
completely defeated. The Government
of India must have that much honesty
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to mccept that they pursued absclutely
a wrong policy in relation to the
movement of Kashmir people by
putting Sheikh Abdullah and s
agsociates inside jail and by rcsorung
to suppression there. It has been
established that the demand of
Kashmir people for autonomy iz a
genuine demand of the masses. Alter
22 years’ effort by the Government
of India to isolate Sheikh Abdullah
and the Plebiscity Front leaders, they
have completely failed. The reality
Tus deawned on dhe Governmeny of
India. That is why they have changed
the tactics and have come to some
understanding That i= a good thing.
We support this stand. But theyv must
admit failure of thetir policy of
repression. It has been proved beyvond
doubt that by resorting to repression,
the people's genuine urge- and
aspirations cannot be suppressed.

The question 1s, whether the derman-
for autonomy is justified or not. Here,
our Party holds a clear and positive
view that to call the demand a
disruptive demand with a view tn
weaken the CBntre is absolutely a
wrong approach. The demand for
autonomy on the part of various
linguistic nationalities is a just and
democratic demand. The population
of India is composed of not one
homogenous unmilingual nation  But
the population of India is compozed
of various multi-lingual nationalitics
This very concept is absent ir the
mind of the leadership. That 15 wiw
the contradiction comes. Wherever
any demand is raised from any State
that there should be more powers in
the hands of the State, that the State
shonld be given more autonomy. it
should not be immediately taken as a
di:ruptive demand.

In Indla, the question of unity and
national integration must be thousht
of keeping in view the diversity o'
‘various linguistic people’s social and
cultural life. So, here the inherent
unitv is based on the acceptance ot
diversities. That is why, in India, the
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Centre will be firmly strong if the
Centre accepts the democratic urges
of wvarious Jinguistic nationalities.
That is why, we, Irom our party,
have been repeatedly supporting the
demung of this autonomy, for the for-
mation of new states lor various hingu-
istic nationalities Now, you have ac-
cepteq the States Like Nagaland, Mizo-
rain and Meghulaya. ete. But the
demands for these new States have
grown out of their genuine desire.
They have the right to administer their
own afluirs occording to their own
choice Thw: iz a firsy democratic de-
mand, and in tat 1espect, the demand
of the Kashmiri people it just and
democratic. Kashmir has some his-
tory also, and it is a point to be kept
in mind. that article 370 was incorpo-
rated in the Constitution in the Con-
stituent  Assembly witihn the lacit
understandmg of the leadership of the
Nationa] Conference uind it was unani-
mously accepted  This separate «pecial
Statug for Kashmir , which was
accepted in the Constitutivn, was a
pary and parce]l of the Comstitution
of India That is why the genuine
urge of the Kashmir people to go back
to tha! position 'must be cunsidered
evmpathetically. Here jg a puint re-
garding the agrecment, the statement
for which has heen placed before this
House itself It  stateg that the
agreeg conclusions have heen formu-
lated within the framework of the
Constitution of India 1 am readmg
from the text of PM's statement on
J and K It savs “A proposz] made
by Mr Mirza Afzal Beg that the juris-
diction of the Supreme Court in rela-
tion to the State chould be curtailed.”
This was not accepted, but a slight
concession had been given under Sec-
tion 132(2). Thep the questig) was
raised that the Government of India
had not  accepled Yhe guesiion ot
abrogalion of 356 and the 1ight to the
imposition of President’s rule. This
is & very vital question, and in the
Prime Minister's  statement, 1t hasa
beep accepted that still both Sheikh
Sahib and the leaders of the plebiscite
frunt hold very strong views regard-
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mg #is. If the people have doubts
over: the Government of India regard-
Ing the imposition of President’y rule
which wag not extendeg in the case
of Kashmir Dbefore 1963; subse-
quently, it had been exiended then a
vita] aspect of the autonomy isg lost.
Feople have got some experience how
41his Article 336 vag been wmisused to
topple the Governments formed by
vagious Oppogifion | Parties in  the
couniry--glected Guvernmentg top-
pled. It is pur expefientg that the
Governar acted ag the tool of the Cen-
traj Government. That is why there
is a genume apprehension in their
minds taat the autenomy will not be
a real one, if these exceptional powers
are maintained in the hands ol the
Centre. There is no guarantee that
it will not be used or misused against
the elected representatives of the State
of Kashmir. That 13 why they have
got that strong feeling in their minds,
and my point is that the Government
of India must keep that in nund
Simply forma} agreement ang under-
standing wil} not satisfy the people
of Kashmir. After all, Sheikh Ab-
dullah and the leaders have to carry
the people along with them. That 1s
a very mmportant and vita] factor that
should be kept 1 mind.

The second point 1s about the scope
of the Election Commission. We
know to what role the Election Coms~
mission ‘128 now been reduced The
Election Commission hag now become
a tool in the hands of the ruling party.
That is the experience everywliere.
We have the recent experience in Tri-
vandrim. While the bv-elction date
had been announced, all of 4 sudden
a Circular was 1ssued saying that
there would be nn election The
election was postponed for an mdefi-
nite period without giving any ex-
planation. What doeg it mean? It
ir because in Kerala the General Elec-
tions are coming in the month of Sep-
tember. ang the  Trivandriem by-
election result will influence the
General Election., This is jusy to suit
the "terests of the ruling Party.

After issuing Jihg ye.declezation. that
there wonld beseleatioy, ‘aftpr; the date

-had algo beey.. anfioumeed, =il.of.a

sudden it was stopped. Thig i3 how
the Election Commission ig being
used ag the tool of the Central Gov
ernment. Therefaore, the fears, the
apprehensiong ang the doubts of the
people of Kashmii .are genuine that
this Election sChmydisdefia which will
be entrusted whth:the~' work of con
dueting electiong in Kashmir ig a tool
in the hands of the Central Govern-
ment. Then where iy thd question of
autonomy? 1t Wil remsdin sitnply on
paper. And that will estrange the re-
lativng wnich you ate going to estab-
lsn by this Accord, d

Similary, on some other ﬁainzs alsu,
they have expressed very strong re-
sentment. Despite this, they have
accepled thig understanding and
agreesnent as a politica] understand-
ing. The Prime Minister also hag ex-
plamed here tnat thal i1s more im-
portant. I am also emphasizing that.
But keeping in view the tendency of
the Ceniral Government  which is
more and more going towards totali-
tarianism and erusion of Parliamen-
fary domeocracy, will it not influence
the judgment of the Government of
India in relatioy to the people of
Kashmir? Whep totalitarianism ra-
ises ils head, it becomes all-pervasive.
The general tendency 18 to curb even
the elemeniary rjghis of the States
and to use the entire-State machinery
to keep the ruling. Pa&ty ir. power.
There lieg the real problem But we
will haye to pass through all these
stagas.becausgt aqnly , the Agreement
has been arrived,al after three years'
long.negotiations. -

Shri Sheikh Abdullah has expressed’
his dedire, as a reason behind accept-
ing this Agreement, that he wants to
build Kashmir in a new way, and in
the National Conference, before 1953,
they declared that ihey would build
Kashmir as a mew Kashmir. He has
said that he wanty to bring about
changes i, the ecorfdmic conditions
of the people whb sre now suffering
under pdverty, expolitdflon; c¢orrup-
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tion, lack of employment etc., which
we see outside Kashmir in the rest of
India, 8o, if you really want to bring
about changes in tie economje and
social ife of the people, you will have
to attack the vested interests, you will
have to provide food for the people,
you will have to attack th¢ landlords.
But there les the wmam obstacle on
the part of the Centra] Guvernment
because their very policy ig to muain-
tain feudalism n  agrwculture, Tl
now, ufter mure than 28 years ot Cen-
tral rule by the Cungress Party, even
the land reforms which tne Statle
Legislatures have passed have not
beep implemented, and the roie of the
hoarders 1s very dominant in the wvil-
lages, Suvme progressive ugnculturad
legislations biave not been given
assent 1o by  the Frosdent lhas
shows the class characier ol the Cen-
tral Govermment. Here lieq another
round of dithcolties wich the Kash-
mir peuple wili huve to face, and tiey
will have tg contend with the Govern-
ment at the Centre. That 1s why you
are rctaining the  power in  regard
to Fundamental Rights 1 your
Constitutaion Yoy have not allowed
the State Consttution o ncorporate
the Fundamenta] Hights  Ana the
Fundamenta) Right given in the Indian
Constitution is the nght for the land-
lords, for the capitalisty and for the
vesteg interests. No land can be
taken vver, and landlordism cannot be
abloished, without sufficient compen-
sation. Seo, you have provided for all
the compensationg for the capitalists
and the landlords; but not for the
elementary needg of food, jobs and
living conditiong of the people. There
is po guarantee in the Constitution,
That ig why if radical lang reforma
are propused in Bashmir, we have
the fear that Central Goveinment
wil] come as an obstucle. 1 am ex-
pressing these fears We will kecp a
witch on the developments und we
hope that the people of Kashmir will
join the fight, with the peaple of
India, against all these vested interests
and exploitation; ang that in building
8 new Kashmir, the democratic peo-
ple of India will stand by their side.
4726 LS—8
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With these expectations, 1 support
this agreement.
SHR1 DINESH CHANDHRA

GOSWAMI (Gauhati); Mr. Deputy
Speaker, Sir, from tneg comments
sppearing 1n varwoug platforms of
press and public the last few days
and the trend of discussions here,
1L hay become apparent that put for
a solitury discordant nole, this
understandings has receiwveg wude-
spread support from all sections of
the peopic ot this country I find
that 1p seme quunterg an  attempt
has been  made to  nterpret thas
agreement in terms of gaing or losses;
but I {feel that such an interpreta-
fion i1+ completely untenable Ths is
not ;4 treaty or an azrecment between
two beiligerent natieng Ssp that one
may interpret it in termg of gams or
losses 1 1g purely domestic
understanding, which  has been
brought about with the sole objective
of gre e partic.petion of al] sectyms
of the people of Jummu and Kashmr
in the pational mainatieam »o0 tnat tney
may make thrm eftective contribution
for the prosperity o° nur country.
Such an understand ng  has to be
viewed from twe  standpoints: one,
whether this agreement 1g going to be
benehela] to the people of Jammu and
Kashmir in partweular, and to the rest
of Indipn mn genera and secondly,
wheter any compromise  ha. been
made, while arrivinz at this agree-
ment, with the basie commitments
of this countiy, hike thosp of demo-
cracy, sceularism and socialism  The
entire approach to  thig agreement
should he viewed from these stand-
points, 1if it is beneficial to the people
of Jommu ama Kashmir. Sir obvious-
Iy it s=noald e weleemed, and if no
violatior o1 na compromise hag been
mad, with th, hosie commitments, 1
hat o ny dpul* that the ontire House
will arprove of vt Boetore 1 approach
this agreement from these basic stand-
points, 1 want to keep before the
House certain basiz facts ag well; snd
the factg are: first that 1n any system
of go' rnment, no sizable gection of the
governmment, hesizable section of the



259 Motion re St. on J&K MARCH 8, 1975 Motion re St. onpd&K 260

[Shri Dinesh Chandrg Goswami]
€ommunity should remuin alienated
; otherwise, that isola-
tion wil] mean a loss to themselves
and to the rest. The secong assump-
tion is thay the constitutional Govern-
ment is for the welfare of the people;
anqd as such, any process of reconcilia-
tion between sectiong of any people
or with a section of pPeocple cannot be
wrong either from the constitutional,
political or from the ethical point of
view. And the thirg assumption ig
that in a democracy, the spIrit of give-
andtake js an indispensable part of
Political Jife, more s0 in g country
like India whers assimilation and
conciliation of different viewpoints
have been the distinguishing features
of our civilization ang history. Keep-
ing these basi; facts ip the {fore-
front, let ug examine thig under-
standing. I do not think it necessary
to go back to the history of all these
Yearg the post-independence years
of Kashmir; buy suffice it to say that
in the early part of that period,
Sheikh Saheb played a very notahle
Yole in the accossion of Jammu and
Kashmir to India and also in guiding
the State in the Path  of progress.
His role has been adequately referred
to by the Prime Minister in ber state-
ment itself. It is, ty a great extent,
his secular outlook and commitment
%o the national objectives and ideals
thay frus‘rated the efforts of Palkustan
to woo ti support of certain sections
of the o mmunity, on  the basis of
sentimental or religious appeal We
also know how much the State has
suffered due to hig non-effective parti-
cipation in the national ‘mainstream.
And 1 have ng hesitation in saying
that even his worst critics will admit
that his non-association made the
State and the country poorer. It can-
not also be denied that this aspect of
non-association, non-assuciation of
Sheikh Mohd. Abdullah in the main-
stream of the political life of Kashmir
was taken advantage of by Maulana
Farooq and his handful of followers,
to create an anti-national faction, The
Sheikh's re-entry into the politics of
the State on an effective basis will
undoubtedly hit hard those persons who

are trying to create an anti-national
situation in the State of Jammy and
Kashmir iself and it is, therefore,
no wonder that we hear the agony of
Mr. Bhutto and his call for a hartal
in Kashmir, I feel that the Sheikh
Saheb will play a Very important role
not alone in Jammu ang Kashmir, but
in the national life also, in stabilising
and strengthening the national life
in the role of a ‘mentor leader of the
minority community, a role which is
eminently suited to hig wide secular
outlook. Therefore, probably, we hear
to-day from the Jana Sangh of very
adverse reaction over his re-entry into
the political life. It is probably the
8reatest irony of fate to-day and I
repeat it that jt ig probably the great-
est jrony of fate that Mr. Bhutto and
Shn Bajpayee, who uptil] now had
nothing in common except that their
surname started with the initia] ‘B,
have found a common platform for a
hartal call Reports alsp have appear-
ed that in the recent unfortunate jnci-
dents in Kashmir Jana Sangh played a
certuin part. It shows the kind of
patriotism to which this Party is wed-
ded to,

15 hrs.

When we view the understanding in
the abuve light coupled with the fact
thay the Sheikh Szhieb has reaffirmed
and reciterated that the accession of the
State of Juminu and Kashmir is final
uand irrevocable and further coupled
with the fact that even the people of
the Plebiscite Front have admitted
to-day that plebiscite hag become jrre-
levant, I think one conclusion only is
possible that thic agreement should
get our whole-hearted support.

Let us also at this stage have a look
at the criticismg that have been level-
led against thig agreement. Qne criti-
ci1sm is that Article 370 has been made
permanent by this agreement, Se-
condly, Supreme Courts’ jurisdiction
under Article 132 has been taken
away. Thirdly. more autonomy has
been granted to the State of Jammu
and Kashmir and there has been a
second line of agreement. Why not
grant the same kind of autonomy to
other States also? Then there are also
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some discordant notes about the
nomenclature of Wazir-e-Azam.

Coming to the first criticism, I feel
that the Jana Sangh has tried to make
much out of it without any substance,
Looking to the debate of the Consti-
tuent Assembly, we find that the fra-
mers of the Constitution thought that
such a provision was desirable because
the State wag faced with certain uni-
que features to which 1 will make a
reference later in my speech. The
framers decided that us regards the
application of constitutionul provisions
and powers of the Parliament to ex-
tend the laws framed by it, certain
safeguards should be provided by way
of concurrence by or in counsultation
with the State Government under
Article 370, The framers also made
the further provision in the Constitu-
tion of Article 370 or Article 306A as
tion, of Article 370 or Article 306A as
it then, stood, or its retentivn in the
Constitution or if it should be retain-
ed, whether it should be retained
with certiun indicationg or exemptions,
the initwative should come from  the
Constituent Assembly of Jammu and
Kashmir. This is clear from the con-
tents of Article 370, which has provid-
ed that the recommendation of the
Constituent Assembly of the State
referred tp in clause (2) is necessary
before the President issues a notifi-
cation making any change in the arti-
cle. The moment the Constituent As-
sembly of Jammu & Kashmir accepted
the present Article 370 and the cor-
responding Article 3068A as 1t then was
with only one modification it became
a permanent feature of the Constitu-
tion in the sense that it hus bsrome a
regular feature  of the Constitution,
The word ‘permanent’ does not mean
that it 1s irrevocable because <uch type
of permanency we have given p good-
by while we did not accept the judg-
ment of the Golak Nath case. While
framing the constitution this was
trealed as a transitory provision be-
cause, at the time of the adoption of
our Constitution, the framers of the
Constitution left it to the Constituent
Assembly of Jammu & Kashmir to
decide whether this provision will
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remain in the Constitution or not and
this very position has to a great ex=
tent been confirmed by the latest judiw
cial pronouncement of the Suprema
Court in AIR Supreme (Court 1970,
1118—I will not go into the details of
the judgment because time will not
permit me to do so. Therefore, Sir,
it is my respectful submission that the
argument advanced by Jan Sangh tha§
by thig agreement Article 370 has been
mude permanent is absolutely mislead«
ing, because this agreement has only
reiterated the existing position which
was confirmed by the pronouncement
of the Supreme Court long before this
agreement came into being ie, as
early as 1970 Also from the political
angle, a view advanced 25 years ago.
that Article 370 had come Tn the way,
of emoticnal integration of Jammu &
Kashmir with the rest of India has
proved to be false by the lapse of time,
Up till now we have found that Articla
3%0 has done no damage so far ag re-
lationship of Jammu & Kashmir with
the rest of India is concerned, Rather,
this Article has acted as a bridge bet-
ween Jammu & Kashmir and the rest
of India because it is through thig
bridee that the Acts passed by Parlia~
meut have passed to Jammu and
Kashmir. Therefore, 1 feel, the argu=-
ment advanced 1o make capital out of
Article 370 1s meaningless.

Now 1 vome to the second point as
to why mure autonomy has beem
granted Obviously, we must keep
note of the fact that this State has
certain umique or special conditions
existing jj, the Stite. This was takemn
note of while the Constituent Assem=
bly formed cur own Constitution, The
speeial conditions are:

1. It ig the only State which has
a Constitution of its own.

(]

. Substantial portions of thi2
State are in the oceupation of
more than one hostile nation.

3. UN. forces are still roaming
about in the State.

Because of the prevalence of these
special conditions, Jammu & Kashmie
is treated in a certain way in the Cona
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stitution while framing laws for that
State. I do not know why one shoula
raise objections to it.

It ig not that Jammu & Kashmir has
been treated specially like this but
other States too have been treated
-0 different ways according to the
special conditions of the State. Take
Jor instance, Article 371 which deals

. with Nagaland making special provi-
sions for the State of Nagaland., Under
the provision Nagaland is treated sepa-
rately in matter of transfer of land or
its resources. You yourself know that
in your own State. a certain section of
‘the people are not te pay income tax.
Should we argue that because people
«of Meghalaya or Nagaland are not to
pay income-tax, make the same pro=-
vision throughout the whole country.
1 feel that in a big federal cuuntry
like ours, it is not possible nor desir-
able to have uniformity of law throu-
ghout the country. Laws should take
note of special conditions prevalling
ip different Siates. This has been
done while framing the Constitution
and even the subscquent amend-
ments have taken note of tims, There-
fore, the question hag been pul as to
why greater autonomy has been grants
ed is misleading and equally the argu-
ment which hag been advanced that
that such autonomy should be granted
to other States is equally fallacious,
because you know that the conditions
prevailing in Jammu & Kashmir do
not prevail in the rest of the country,
1 do not fael that these two objections
have any sound basis,

Argumentg regarding Article 132
has no force in view of other Articles
including—Article 136 and Article 32,
Thus, if we look to the entize agree-
ment from the positive point of view
and also the criticisms that have been
levelleq against thig agrcement, one
and only one conclusion is possible—
that this agreement which is for the
benefit of the entire Jammu & Kashmir
and also for the rest of India deserves
wholehearted support.

Before concluding. I willl submit
that this understanding has once more
confirmed that our Prime Minister is
not merely a politician but a states-
man. You may well ask what is the
difference between a politician and a
statesman. I will say a politician
looks to the next election but a states-
man looks to the future of the coun-
try—25 or 30 years shead. It jg only
her determination and courage that
enables such ;5 sensitive matter to be
taken in hand and a favourable con-
clusion arrived at. Congratulations
are also due in unbounded measure to
Sheikh Abdullah for acting with such
foresight and mutual trust not per-
mitting the experiences of the past few
years to cloud the issues. 1 feel we
should alsuv make special mention of
Mr. Parthasarathy and Mr. Afzal Beg.
But for their ymmens, patience we Pro-
bably would not have any occasion to
debate this 1ssue 1oday. 1 pay tribute
to Mr. Mir Qasim and other legislutors
who have zshown a remarkable spirit
of sacrifice rurely seen noa politician
today 1 hope and 1 have no doubt in
saying that this agreement will pave
the way for a better Kashmur, thus will
pave way alsp for permanent solution
of the problem of Kashmir, Before
concluding I wish to draw the atten-
tion of the House to the last para of
Sheikh Saheb's letter to Prime Minis-
ter. It says:

‘The country is passing through .
critical period and it is all the more
neccssary for all of us who cherish
the idealg of democracy, secularism
and gocialism to strengihen your
hands as the leader of the nation
and it is in this spirit that I am
offering my whole-hearted coopera-
tion.!

I hope that those who really believe
in the ideals of democracy, secularism
and socialism and all those who swear
by it will cbviously take note of this
spirit which has been shown by Sheikh
Abdullah, With these observations, I
hope the House will accept the Substi-
tute Motion which I have submitted
and approve the statement made by
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Prime Minister regarding Jammu and
Kashmir on 24th February, 1975.
Thank you,

SHRI H. N. MUKERJEE (Calcutta
North-East): Mr. Deputy-Speaker,
Sir, on behalf of my party, the Com-
munist Party of India, I welcome the
Prime Minister's Statement and the
new agreement on Kashmir,

1 hope that this will be a blow to the

conspiracies of imperialism and other
hostile groups against our Sub-conti-
nent., This opens up a new chapter
of progress for the people of Jammu
and Kashmir and also the rest of
India,

It is a happy thing thut the issue had
been resolved after a fairly long en-
deavour on the basis of secular and
democratic principles. And I am sure
the House will not grudge to our
Prime Minister and ulso Sheikh Ab-
dullah genuine congratulations for
thewr achicvement,

Sir. the fundamenta] framework of
the agreesment is tu miy mind, the re-
affirmation by Sheikh Abdullah of the
finality of the accession of Jammu and
Kasomir State to India, and the re-ite-
ration by the Prime Minister (without
any equivccaion) that Jammu and
Kashmir enjoys a special status by vir-
tue of Art. 370 which will not be erod-
ed. Undisputed leader of Jamymu and
Kashmir as Sheikh Abdullah is—he
has reaffirmde the fact of accession
after long but mutually understanding
dialogue with the Government of
India. For reasons—good, bad or in-
different—a somewhat rigid stand was
taken for years by both sides and
since the dark days of August, 1953,
many things have happened which we
would like to forget. Sheikh Ab-
dullah at any rate has refused to be
permanently soured by long years of
detention and he has taken the
genuinely statesman like view which
was expected of him. And, the Prime
Minister—I don't mind repeating— has
shown imaginative understanding by
reassuring Kashmir of its special
status,
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A Muslim-majority State, further
even to the north of India than Tibet
is,—~which is in the mainstream of our
national life and culture,—out of its
own Ifree-will, acceded to the Union
and in fact and in law this matter is
now without question, This is a tre-
mendous thing and we are happy that
this agreement has come about,

Sir, 1 cannot help recalling a Debate
in this House some.@ yearg ago.

I see to my right my good friend,
Shri Shyamnandan Mishra who spoke
on that vgcasion and my friend Com.
A, K Gopalan also spoke. 1 had also
an oppourtunity in participating in that
debate, It was on some date in August
1952, Jawaharlal Nehru had placed
the agreement before Puiliasment and
we ratified it. 1 remember very dis-
tinctly how Mr. Mishra had given a
fine reply to the late Shri Shyama
Prusad Mukerjee who as you know,
wage a higaly distinguished Member, bug
on Kashmir and related issues, he took
a certain communal and chauvinistic
atutude, I hope, when Shri Mishra
speaks today—I know that he would
fay many things—will apply the
same athitude to the hon. MAember
sitting on his right,

1 looked up the record to refresh my
memory. On that occasion, Jawahar-
lal Nebru bad said:

“In law and in fact, accession of
Kashmir is complete, We had
agreed to some shightly greater meau-
sure of internal autopomy and in
the full freedom of friendly discus-
sion, we had arrived at certain
agreements.”

He had also said that Kashmir and
the Sheikh Abdullah administration
had done a good job of work., He
said in the course of his specch:

“I look with some envy on the
speed and celerity of land reforms
already implemented”,

It was rather go-ahead compared to
the India of 1952, He had referred to
the matier of no land acquisition by
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Duytsiders, a genuine step in the inte-
rest of the people. He had gaid:

“I hope, this great Republic of
India is a free, voluntary, and
affectionate union of the States of
India."

Repeatedly, he reiterated that Jammu
and Kashmur in most difficult circum-
stances had shown in action their
friendship and their intimate links of
comradeship with this country,

Bir, it is, therefore, rather melan=
choly to remember that the agreement
which we ratified in August, 1952, had
Jed to certain communal ang chauw-
nistic elements setting up dizorderly
artivities in Jammu and Kashmir in
1+ e 1952 and early 1953, And I am
afraid, Sir, that the agreement just
concluded has already been followed
by certain activities which are parti-
<ularly pernicious and it is a disgrace
—nothing to be short of it—that when
Prime Minister, Bhutto of Pakistan,
poking his nose into our garden de-
clares a hartal against the agreement
tk .t we have entered into between
ourselves, certain elements in this
country, in Jammu and elsewhere—
they can operate with certain degree
of Ireedom—have joined hands in
order to register their obhjectionable
temper and in order to distort the
atmosphere of friendship which this
agreement is trying to create Over
the years, the progressive forces in
this country, particularly my Party,
have striven to bring claser the srcu-
lar and democratic forces,

The friendly atmosphere was lace-
rated in the Kashmur valley when
Sheikh Abdulla had to be unscated
from power some 22 years ago

It was an unhappy chapter which
followed since then and Shri Jawa-
harlal Nehru himself wanted, in the
last days of his life, to put a final stop
to this Chapter and to re-construct
the process of friendshio which had
been disliorted and disclosed for a
certain period, It is a good thing that

after, the confidence generated by the
stateasmanlike handling of the Bangla-
desh liberation crisis, New Delhi
rightly turned its attention towards
mending its fences in Kashmir and
Jawaharlal Nehru's unfinished task
was taken up with patriotism and
with a sense of realism on either side
and the settlement before us is the
result.

I want to make a special mention
of Sheikh Abdullah. I came to know
of him since 1851 and I continued to
count him as one of the more remark-
able en of our times. Tt is 3 good
thing that he has been restored as
one of the senior leaders of the entire
nation,

As far as Kashmir is concerned,
whether he is called ‘Wazir-e-Azam'
or whatever else, wherever he sits,
he ig the head of the table. If he
comes here, he might sit anywhere
but he is a head of the State, The
irony of Sheikh Abdullah, having been
in the fight for freedom and having
dreamt the visions of India which was
never going to be distorted and having
dreamt! such dreams and having seen
such visions had the blow of partition
which was something which was al-
most impossible to pet over, Living
i a Muslim majority area, lending
the prople of whom 85 per cent or
more were Mushms and who were
giving the most crucial and cruel
dilemma had no chice between Jounng
India and Pakistan made up his mind
to be with India and not with Pakistan
bepnuse secularism, democracy and
socialism can be comparatively safe
in Indis but never in Pakistan, This
sory of decisio, has been pilloried n
some quarters in Pokistan  Imagine
the agony of partition felt by Sheikh
Ahdullah more thun many  ofhcrs,
more than many of the VOunger gene-
ration today can rmag ne 1 saw some
deate whete 1 oo Ahe quotation {rom
the poet Meer Tagi Meer which got
stuck in my memory T quote

fzxrw F AT AT AT 700
Even if the House of God is built on
the ruins of a heart, what good is it?
In this country ever since that free-



269 Motion re St.
on vé&iK

dom came, so many of us died, So
how do we react to what has happen-
«ed? It was a problem for the sensitive
people in Kashmir, Look at the
dilemma with which Sheikh was con-
fronted. But, Sheikh Abdullah, as
Jawaharlal Nehru said, in the 1952
debate, is no God, He commits many
errors: he will commit many more,
But, he is a brave man and a great
leader of his people. Bigmess is big-
ness in spite of a hundred mistakes.
Kashmir question was a big question
which could be solved by a big man
and a big leadership and big people
of whom Kashmir is a part in spite
of whatever differences we have where
there is a multi-national configura-
tion. There is no doubt about it,
There is unity and diversity—not
merely diversity and unity but bet-
ween all of us.—I hope we shall make
a very good job of it regarding Kash-
mir, We have yet to do something
else, What I look forward to in
Jammu and Kashmir is an advance of
democratic life, How far that would
happen I do not know. I share some
of the misgivings in the mind of my
hon. friend, Shri Samar Mukherjee in
regard to certain things that may
develop, But, still, I would like to
be an optimist in this regard at least
now that the settlement is before us
the advance of the democratic life in
Jammu and Kashmir will take place
and this will have its repercussions
not only on the socalled Azad Kash-
mir held by Pakistan but in Pakistan
itself. Progressive forces in Kashmir
has now the task of bringing about
cohesion and advance. A new dvna-
mism must appear in the stagnant
society of the valley A certain de-
privation of democratic rights of
which Sheikh Abdullah has been com-
pluining for vears will now go, 1 feel,
and with popular support the Centre
will not find it a self-defeating and
onerous job to bear the mantle and
administrative burden it has donc in
regard to Kashmir upto today, A
great deal of subsidisation had taken
place but along with corruption, it has
appeared as if water went out of the
jug and nothing yet genuine happen-
&d as far as the people were concern-
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ed. But now that the people are
likely to be happy, now that political
tensions are removed, the Government
would not have the argue of having
to perform the self-defeating task of
pPumping money into Kashmir and not
either get benefit to the people nor
any kind of recognition of India's
Constitution in Kashmiri life.

Sir, I do not share the fear that
there would be similar autonomy de-
mand from other parts of the country.
The position of Jammu and Kashmir
is again something very special, very
unlike compared to what it is else-
where, I am not afraid of principled
discussion of Centre-State relationship,
That should never be unwelcome.
But as far as we are concerned, in a
country like ours, we need a plan, and
the importance of Central direction is
also extremely important, is extremely
valuable 1 am not here to barter
away the centralised direction of our
planned economy, because, howsoever
Government does its muddled job
with the plan. we have to depend
upon planning for the progress of our
people. Since Sheikh Abdullah has
given assurances regarding Jammy and
Ladakh which are regions which have
to be better looked after in the pre-
sent context of things and since the
main irritants in the way of adminis-
tration of Jammu and Kashmir are
being 1emoved, I am looking forward
to smoother sailing than in the past

Prime Mimster Bhutto of Pakistan
is very unhappy and has poked his
nose into vur affairs, T shall be happy
today if Mr Vajpuvee =ayvs that he
has notling whatever to do with any
kind of ecoiluboration with this game.
1 sar this because this is happening
at a point of time when the United
States s bolstering bellicose  hard-
liners in Pakistan in order to destabi-
lise  condition in other parts of the
world, The United States has always
helped Pakistan  with  irredentist
talents on Kashmir, on purely com-
munal grounds, Behind imbroglio of
1953-54 there was the United States-
Pak Pact—the idea of Asians to fight
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Asians, Asian hordes to do the fighting
for Americans who were too costly
to transport to other parts of the
world; and Pakistan after 1953-54
according to CENTO and SEATO, de-
stroyed even the fopmalities of an old
democrati; Government. But the
20th Century bourgeoise in Washing-
ton and Islamabad learn nothing and
so they did nothing,

The State Government, the Pentagon
and the CIA. cannot adjust them-
selves to new winds blowing, the
winds of thought, the winds of dia-
logue for settlement, the winds of
development, of people wishing to find
fulfilment of their freedom. This is
seen in the fact that the clients and
beneficiaries of the United States, from
Saigon to Tel Aviv via Islamabad and
Tehran are now having pumped into
their systems billions of dollars worth
of arms, But these bhillions of dollars
worth of arm cannot put back the
wheels of history,

‘MR. DEPUTY-SPEAKER: The hon.
Member should now conclude.

SHRI H, N. MUKERJEE: I am con-
cluding in a moment, But I was gomng
to say that the lawr of arullcry can-
not defeat the laws of history in other
parts of the world, Things are hap-
pening which not all the confabula-
tions and cnnspiracies of the reaction-
aries at home and abreoad can stop.
This is right, the idea of a new Kush-
mir which is a pillar as I have said,
a new Kashmir which will be a part
of a new India, The idea that will
enthuse these people, of an India that
extends from Kanyakumari to Kash-
mir, a unity cemented by blood and
friendship, unity cemented by under-
stnding that comes of a dialogne, If
on the basis of that new India we can-
not build our future, to hell with all
hopes, These genllemen specialise in
pessimism and that is why they ped-
dle the ware supplied by the Penta-
gon and other agencies, My point is
that we have to say good-bye to that
kind of activity on the basis of things

Iik_e the Kashmir agreement and re-
build our country nearer our heart's
desire,

DR. V. K. R. VARADARAJA' RAO
(Bellary): Mr, Deputy-Speaker, Sir,
I normally do not take part in poli-
tical debates in this House, The
only time I had done that was Near-
ly four years ago on the subject of
Bangladesh and, 1 believe, 1 was the
first Member from my party to stand
up in this Home and dernand the
kind of policy that ultimately came
to be adopted and helped in the lib-
eration of Bangladesh.

AN: HON MEMBER: You should
take more interest in the House,

DR. VKR VARADARAJA RAO:
But not in politics Again I felt this
Was an occasion when inspite of my
inhibitons ubout polhitical  matters I
should raise my voice i1n this House
because I do  think this agreement
whieh has been concluded is g great
gesture of friendship based on mut-
ual undersianding, mutual forgive=
nesg and generosity. It 15 not just a
matter of the Congress Party or any-
one political party. It 1z my feeling
that this is a mater that concerng the
nation as a whole irrespective of the
political parties in which we rightly
or wrongly  divide ovurselves. 1
would. therefore, like to appeal to
those of my friends in the House who
might be tempted to take a somewhat
political view of this matter to regard
this not ag a party matter but as a
naional matter, something that affects
the entire future of this country.

Sir, this House in the recent past
adopted a national outlook on the
question of Bangladesh, I found that
the whole House combined without a
single exception when i came to the
question of Bangladesh—Iliberation of
Bangladesh and establishmeni of sec-
ularism in that part of our contin-
ent. 1 found recently a similar kind
of unanimity appearing in this House
and outside when jt came to the ques-
tion of resumption of arms sale by
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United States to Pakistan. I would
like to suggest that the indentical sit-
uation exists today and the indentical
stand-point also be brought in  the
picture. By all means we can fight
on party elections but op this parti-
cular subject, I suggest, that we have
a national view, I do not want to
dwell too much on the past of Sheikh
Abdullah, 1 was a very youngman
when I used to hear the name of
Sheikh Abdullah.

SHRI PILOO MODY (Gudhraj: You
still are.

DR, V.KR. VARADARAJA RAO:
I do not want to provoke my friend.
Mr, Mody, to go 1nto bouts of his
humourus sallies, but 1 would like
Just to read from the statement that
Sheikh Abdullah made when he talk-
ed about his own past. He  cad:
The history of my nhfe has becn an
open-book eversince 1931, 1 was in-
volved, in fact, had the honour of lea-
ding the struggle of bringing the de-
mocratic  rights to the people of
Jammu and Kashmir and also partj-
cipated in the national movement for
the country’s freedom,

“] had the privilege to be comrade-
in-arms of Mahatma Gandhi,
Mulana Azad, Pandit Jawaharlal
Nehru, Badshah Khan and host
of other freedum fighters, in the
freedom struggle of India in
those freedom struggle years.”

I think, Shaikh Abduliah  constit-
utes z Jink with a glorious past, with
that past which wag there when we
fought for independence. The glori-
ous past of India today is represented
in the main national stream gf the
country by the presence of the lion
of Kashmir, Shaikh Abdullah. I do
not want to dwell on the tragic ev-
entg that took place between 1953 and
1974. 1 cannot say that. I as an
Indian citizen, feel too proud of what
happeng to individuals, Of course,
everyone of us knows that he is a
man who is genuinely dedicaled to
secularism, genuinely dedicated to so.
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cialism and to democracy and yet for
reasong which gre very difficult to ex-
plain and understand, he wag in the
wilderness. 1 think, a great tribute
must go out from this House to the
magnanimity of the Shaikh who has
shown a true Gandhian outlook, even
Shri Jawaharlal Nehrudid in and the
context. Here was a man who was
mmprisoned time after time, abused
and pilloried and yet as soon as he
found a way out, he walked into the
open gate even without being bid
1o do so, stretched oul his hand and
took the hand that was streiched out
to him. Let us not forget that the dia-
logue with the Sheikh was initiated
by Jawaharlal Nehruand the dialogue
hag more sucessfully brought to the
conclusion by his daughter, Indira
Gandhi. I think, Sir, we must look
at the agreement, therefore, not in
terms of of legal constitutional nice-
ties, article 370, Supreme Court, this
or that and so on, but in terms of a
new and broad political understand-
Ing which we are beginning to have
in this country, of reproachment and
integration of the entire country.

Sir, Kashmir, az we all know, js an
iseue that always hasg confronted us
when we go abroad. It has beepn an
issue which has been raised by imp-
erialistic powers in the United Nat-
ions and the absence of Sheikh Ab-
duilah from Kashmir political scene
made the problem much more g;ffi-
cult for some of us when we went to
stand up in defence of what we were
domng He was hailed usnd trotied
by our imperialist friends who gaid:
“The lion of Kashmir, the hero of
Kashmir—Sheikh Abdullah—is not
there, how can we have elections:
what kind of government you have”
All these things were thrown at us
rightly or wrongly. Now that Sheikh
Abdullah has come back into the
mainstream, now that issue has been
finally settled and international mis-
understanding will now cease inspite
of any attempts that may be made by
our friend across the border to try
and revive it. I do not bother too
much about the international  reac-
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1947 they were offered a choice about
which way to go, in that predomi-
nently Muslim part of the country, he
stood by secularism. ‘When there was
holocaust and communal killing, when
people were being killed on either of
the border between us and Pakistan,
it was in Kashmir, a predominently
Muslim State with the les.demhip‘oi
Sheikh Abdullah that they maintain-
ed tranguility and secularism.

SHRI S. A. SHAMIM (Srinagar): In
spite of Balraj Madhok.

SHRI SEZHIYAN: Mazhatma Gan-
dhi had paid the richest tribute that
could be paid to any person living in
those days. He said “Kashmir is a
ray of light in the darkness of death
and strife and Shetkh Abdullah may
still prove to bhe & ray of light, not
only for Kachmir but for the unti::e
country in the days to come.” This
was what Mahatma (iandn saud about
Kashmir and Sheiki Abdullah 1n
1947. It is not as 1f Seikh Abdullah
has swerved from the path of secu-
larigm, it is not as 1f he has swert ed
from the path of demacracy. It is the
other side, those who were respon-
sible. ...

SHRI PILOO MODY: Which side?

SHRI SEZHIYAN: The other side
that opposed to him. It was that side
which in 1953 on the 9th August—
August 8 is a national day of celcbra-
tion of the Quit India Movement—
asked the person who stood shoulder
to shoulder with others in India in the
quit India Movement, the person who
was the leader of the Quit Kashmir
Movement in this countiry, to quit
office, and in a very unceremaonious
way at dead of night,

SHRI PILOO MODY: Like Dharia.

SHRI SEZHIYAN: Dharia was
thrown out but he is still here. Seikh
Abdullah wag thrown out and Wwas
sent to the prison on the same day.
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SHRI PILOO MODY: You do not
know where Dharia ig going to sleep
tonight.

SHRI SEZHIYAN: On August 9,
1953 at the dead of night orders of
dismissal were issued and Sheikh
Abdullah was put behind the bars.
All canons of fundamental liberties
and parliamentary democracy were
thrown overboard; he was remnved
not by a vote of no-confidence in the
Assembly: he was not removed from
Prime Ministership by the Assembly
but by the Governor, “Sardar-i-riya-
sat”: I do not know on whose advice
he did so. Shaikh Sahib pleaded for
an opportunity to explain his position;
he said that he owed a duty to the
Assembly as the Prime Mimster but
he was denied that opportunity. For
22 years he was put in darkness. Ac-
cording to Mahatma Gandhi he was a
ray of hght but that ray of light was
put in darkness, After 4} vears on a
cold January morning he was let out,
Iiteraily stranded on the road, he was
let out to stand on the enow capped
rocks of a place colled Kud, 140 miles
away trom Srinagar without any
transport facilities. They say he has
come to the main-<iream again. Of
the 2% years that have passed since
then, 13 years were spent in prison
by Sheikh Abdullah. The ray of light
was put in dangeons of dorkness just
because he pleaded for what he consi-
dered to be his right. You may differ
from him, but he has z right. He
pleaded for that. Why was he put in
prison?

SHRI ATAL BIHARI VAJPAYEE:
He wanted independent Kashmir.

SHRI SEZHIYAN: He wanted sell-
determination. Whatever it is, is that
the way to resolve differences? Has
he come to the reverce side now?
They could not be\solved by extern-
ment orders and prison bars and dan-
geong of darknesg or by repression or
charges of conspiracy. When he was-
dismissed from Prime Ministership, it
was said that he had become an agent
of the United States imperialism.



281 Motion re St.
on J&K

against the interests of India and
Pakistan, Later on he was dubbed as
an agent of communalism and separa-
tism under the aegis of Pakistan. Then,
when he met Chou En-Lai  he was
called an agent of China.

SHRI PILOO MODY: Now that Mrs
Gandhi had reached an understanding
with him you can call him an agent
of Indira Gandhi.

SHRI SEZHIYAN: I am glad Dr.
Rao referred ty this point. Inspite of
all the repression and the agony
through which he was made (o pass,
he was not bitter when he came out,
He was not angry with those perople
because he stull belives n secularism
democracy and socialism. When the
opportunity came, he availed of that
opportunity, The lesson {¢ be drawn
15 that August 1953 should  not be
agan tmed, not only on him but on
others also not only 1n Kashmur but
i other places also 1 appreciate, not
what you did for Sheikh  Abdullah,
but what you did for sulving problem
which defied solutijon for all these
years. The approarh is the main
thing The appmoach towards the
solution of any problem  should be
through the table, through a dialogue,
not through dungeons of darkness

There is no use of these dungeons
and other things. My appeal to you
is this. You may u0t approve of my
atlitude, but on thut score do not call
me a communalist. Opposilion should
not be taken as bemp eguivalent to
treason, II an unpalatable demand is
made by Shri Juya Prakash Narayan
or anybodyelse, you should not imme-
diately say that ne is an cnemy of the
countiy, an agent of fulelgn imperia-
lism. Qften times you have been faund
to be wrong., Whose whg were ut the
helm of aflairs in 1953 have been
proved to be wrong 1n respect of
Kashmir. All the prosecution cases
dragged on for yeara, I think Mr.
G. 8, Pathak went all the way to
argue the case. What happened? After
Years of prosecution, afier years of
producing so much evidence jt had to
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be withdrawn, the charges could not
stand the test of a court, not to speak
of ordinary human imagination,

The Prime Minister 15 very right in
suylng that nothing significant has
been conceded to weaken the present
constitutional positicn. Scme people
who were against the agreement have
pointed out that the title of ‘Wazir-e-
Azam’ has been conceded. Wazir-e-
Azam 15 a mouthful for me, but the
people of Kashmir like 1t and accept
it Under the 1935 Act in those days
the Chief Minusters ol the respective
provinces wete called Premiers and
Rajajn was the first Picmier 1n the
then composite Sta'e of Madras. In
Australiy the State Governments have
got Prime Mimisters even though there
12 a Prime Minis'er of the Federal
Government,  Wo have got Ministers
both gt the centre and in the States,
Theretore, just by » change in name
nothiing has happoned, nothing 15 con-
cede?  Therdfore, f we ask for simi-
Jar thangs, 304 should not feel that we
ate usking for sometiung more,

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): What is
the Tami] equivalent?

SHRI SEZHIYAN: Mudal
char,

Amar-

As has been rnightly pointed out
even af article 132(2) 15 amended, arti-
cle 136 will take carc of those cases
where an appeal lies to the Supreme
Court Mr. Goswami has pointed out
that in respect of nceme tax not be-
ing paid in Nagaland and Maghalya,
they have been given permission un-
der article 254(2).

For Jammu angd Kashmir they have
a separate Constitution. Under that
Constitution certain rights have been
eanveded to them. Therefore, it i8
nothing strange, noth:ng w.usual. You
should not call it anti pational if one
State can have a Constitution of its
own as against the Federal Constitu-
tion. In the United States each State
has got a Constitution, hag got a State
Anthem and a State flag also. In
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1947 they were offered a choice about
which way to go, in that predomi-
nently Muslim part of the country, he
stood by secularism. ‘When there was
holocaust and communal killing, when
people were being killed on either of
the border between us and Pakistan,
it was in Kashmir, a predominently
Muslim State with the leadership of
Sheikh Abdullah that they maintain-
od tranguility and secularism.

SHRI S. A. SHAMIM (Srinagar): In
spite of Balraj Madhok.

SHRI SEZHIYAN: Mszhatma Gan-
dhi had paid the richest tribute that
could be paid to any person living in
those days. He said “Kashmir is a
ray of light in the darkness of death
and strife and Sheitkh Abdullah may
stili prove to be @ ray of light, not
only for Kashmir but for the entire
country in the days to come.” This
was what Mahatma Gandhi saud about
Kashmir and Sheikn Abdullah in
1947. It is not as if Serkh Abdullah
has swerved from the path of secu-
larism, it is not as af he has swerved
#rom the path of democracy. Itis the
other side, those who were respon-
sible. ...

SHRI PILOO MODY: Which side?

SHRI SEZHIYAN: The uvther side
that opposed to him. Tt was that side
which in 1953 on the Gth August—
August 8 is a national day of cclebra-
tion of the Quit India Movement—
asked the person who stond ghoulder
to shoulder with others in India in the
quit India Movement, the person who
was the leader of the Quit Kashmir
Movement in this couniry. to quit
office, and in & very unceremonious
way at dead of night,

SHRI PILOO MODY: Like Dharia.

SHRI SEZHIYAN: Dharia was
thrown out but he is still here. Seikh
Abdullah wag thrown out and Wwas
gent to the prieon on the same day.
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SHRI PILOO MODY: You do not
know where Dharia iz going ta sleep
tonight.

SHRI SEZHIYAN: On August 9,
1953 at the dead of night orders of
dismissal were issued and Sheikh
Abdullah was put behind the bars.
All canons of fundamental liberties
and parliamentary democracy were
thrown overboard; he was removed
not by a vote of no-confidence in the
Assembly; he was not removed from
Prime Ministership by the Assembly
but by the Governur, “Sardar-i-riya-
sat"; I do not know on whose advice
he did so. Shaikh Sahib pleaded for
an opportunity to explain his position;
he said that he owed a duty to the
Assembly as the Prime Minmster but
he was denied that opportunity. For
22 years he was put in darkness. Ac-
cording to Mahatma Gandhi he wus a
ray of lght but that Tay of light was
put in darkness. After 4} years on a
cold Junuary morning he was let out,
literully stranded on the road, he was
Jot aut to stand on the snow capped
rocks of a place called Kud, 140 miles
awav from Srinagar without any
transpert facilities. They say he has
come to the main-stream again. Of
the 22 years that have passed since
then, 13 vears were spent 1n prison
by Sheikh Abdullah  The ray of light
was put in dangeons of darkness just
hecause he pleaded for what he consi-
dercd to be his right. You may differ
from him, but he has 3 right. He
pleaded for that. Why was he put in
prison?

SHRI ATAL BIHARI VAJPAYEE:
He wanted independent Kashmir.

SHRI SEZHIYAN: He wanted self-
determination. Whatever jt is, is that
the way to resolve differences? Has
he come to the reveree side now?
They could not be solved by extern-
ment orders and prison bars and dan-
geong of darkness or by repression or
charges of conspiracy. When he was-
dismissed from Prime Ministership, it
was said that he had become an agent
of the United States imperialism.
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against the interests of India and
Pakistan, Later on he was dubbed as
an agent of communalism and separa-
tism under the aegis of Pakistan. Then,
when he met Chou En.Lai he was
called an agent of China.

SHRI PILOO MODY: Now that Mrs.
Gandhi had reached an understanding
with him you can call him an agent
of Indira Gandhi.

SHRI SEZHIYAN: I am glad Dr.
Rao referred to this point. Inspite of
all the repression and the agony
through which he was made to pass,
he was not bitter when he came out.
He was not angry with those people
because he still belives in secularism
democracy and socialism. When the
opportunity came, he availed of that
opportunity, The lesson {¢ be drawn
is that August 1953 should not be
again tried, not only on him but on
others also not only in Kashmir but
in other places also. I appreciate, not
what you did for Sheikh Abdullah,
but what you did for solving problem
which defied solution for all these
years. The approach is the main
thing. The approach towards the
solution of any problem should be
through the table, through a dialogue,
not through dungeons of darkness.

There is no use of these dungeons
and other things. My appeal to you
is this. You may not approve of my
attitude, but on that score do not call
me a communalist. Opposition should
not be taken as being equivalent to
treason, If an unpalatable demand is
made by Shri Jaya Prakash Narayan
or anybodyelse, you should not imme-
diately say that he is an enemy of the
country, an agent of foreign imperia-
lism. Often times you have been found
to be wrong. Those whg were at the
helm of affairs in 1953 have been
proved to be wrong in respect of
Kashmir. All the prosecution cases
dragged on for yeara. I think Mr,
G. S. Pathak went all the way to
argue the case, What happened? After

years of prosecution, after years of .

producing so much evidence it had to
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be withdrawn, the charges could not
stand the test of a court, not to speak
of ordinary human imagination,

The Prime Minister is very right in
saying that nothing significant has
been conceded to weaken the present
constitutional positicn. Scme people
who were against the agreement have
pointed out that the title of ‘Wazir-e-
Azam’ has been conceded, Wazir-e-
Azam is a mouthful for me, but the
people of Kashmir like it and accept
it. Under the 1935 Act in those days
the Chief Ministers of the respective
provinces were called. Premiers and
Rajaji was the first Premier in the
then composite Stare oi Madras. In
Australia the State Gevernments have
got Prime Ministers ¢ven though there
is a Prime Minister of the Federal
Government, We have got Ministers
both at the centre and in the States.
Therefore, just by » change in name
nothing has happened, nothing is con-
ceded. Therefore, if we ask for simi-
lar things, you should not feel that we
are asking for something more,

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): What is
the Tami] equivalent?

SHRI SEZHIYAN: Mudal
char.

Amai-

As has been rightly pointed out
even if article 132(2) is amended, arti-
cle 136 will take care of those cases
where an appeal lies to the Supreme
Court. Mr. Goswami has pointed out
that in respect of income tax not be-
ing paid in Nagaland and Maghalya,
they have been given permission un-
der article 254(2).

For Jammu and Kashmir they have
a separate Constitution. Under that
Constitution certain rights have been
conceded to them. Therefore, it is
nothing strange, nothing unusual, You
should not call it anti national if one
State camn have a Constitution of its
own as against the Federal Constitu-
tion, In the United States each State
has got a Constitution, hag got a State
Anthem and a State flag also. In
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Jammu and Kashmir under article 144
of the Constitution, a separate flag
has been provided for that State.

1 also concede that ihere 15 @ pecu-
liarity, a special case for Jammu and
Kashmir, but on that score if some-
body else has asked for gim lar things
do not call them names. Jammu and
Kashmir hag been a very sensitive
border area Apart from that half of
the State has been occupiled by Pakis.
tan. In such g State, you have given
some special powers, State autonomy,
a separate Constitution for the State
and a separate flag for the State. You
gave a separate name for the Chief
Minister there In spite of that, the
unity and sohdarity »f the country has
not been distupted Then, why are
you afraid 1f other Stales demand the
same autonomy and powers? Here
is a sensitive area which has with-
stood this Sheikh Abdullah said n
Madras that special problemg require
special remedies, 1le alsy sand, “Don't
bracket Kashmuir with other States”,
He was aware of the demand fur State
autonomy in Tamil Nadu, He gave
the advice that we should not equate
other States with Kashmir But he
said, he supprrted the demand for
greater autonomy He =awd, it will
also strengthen natinnal yntegration If
the people ol a State wunt to have
autonomy. they shouid have it You
cannot keep peonle by force™ This
Is the statement mady by a ctatesman
who has been subjected to much per-
secution QOur worthy friend Prof
Hiren Mukerjee, said that thig coune
cept of self-determ:nat'on shnuld not
be taken as an example by ¢thers and
demanded If the punaipul of Siate
autonomy has heen exp.rimentad and
found to draw the penpl; of Jammu
and Kashmir minto the mainstreamn of
India, I do not know how i s gomng
to affect the other parts of the coun-
try if they aluwo demand Stite auto-
nomy I have not brought here the
relevant hiterature, but when the first
election was fought in 1948, 1n their
election menifesto, the then undivid-
ed Communist Party of India demand.
ed 17 Constituent Assemblieg for the

country. They did not accept the idea
of one nation. They said, this is a
country consisting of so many nationa-
lities and each should have a Consti-
tuent Assembly. Each Constituent
Assembly should have the right of
self-determination and send their re-
presentatives to the Federal Consti-
tuent Assembly They supported that
idea, Probably they mught have
changed their views now and I do not
blame them fur that, All 1 say is,
when I demand more autonomy and
powers for the States, when I gay
there may be a separate flag for each
State, a geparate State Anthem and a
separate Comnstitutinn for each State,
you may agree or disagree with me,
but come and discuss it  round the
table Don't call us nomes Don't
call our demand as anti-national

This 15 not something tresh that we
have developed a soft corlier or res-
peet or admiration for Sheikh Abdul-
Jah I remember 1n 1962 and 1963,
when others were afrmid,  whenever
any petitiong came, we were one in
asking for the release of Sheikh
Abdullah and having a dialogue with
him round the table I am very hope-
ful that with the new  opportunity
mven under the able leadershuip of
Sheikh Abdullah, a really new Kash-
mir wiil come ito bemg, worthy of
beint tollowed by other paris of India,

SliRI K HANUMANTHAIYA
(Bangalore): Sir, T um happy to see
that the DMK leaders are appreciat-
ing the efforts made for a scttlement,
1 am purticuliatly happy to sce their
apmaval of the stens Government has
taken

Sir, my mpressiun is that we have
been ¢ ver-playing the risue of Kash-
mir far a very long time It may be
that 1ts locstion determines this sort
of controversy. Koshmir hag been
placed on the map of India in the
Nothern-most position and its height
alto 1& more than five to six thousand
feet This top position, in a way, is
contributing to thig coniroversy as
well as to the importance it hes gain-
ed, There is a Shakespesrean drama
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9y the name of “Much Ado about Noth-
ing’; I might transform it end say
that there is much ado about a little
thing. The whole population of Kash-
mir put together is not equal even t_o
a constituency of some of us. It is
not even as big as Bangalore in the
matter of population, But that does
not determine its importance; its im-
portance is determined by the contro-
versy and not by its contribution to
the national progress nor even by the
example some of its leaders have _get
in the matter of integration and unity.

There was what is called ‘Marshall
Aid’ after the second world war in
order to help the economic recovery
of European countrics. Ullimately it
ended in a joke that if any European
couniry wanted fresh money from
USA they had to say that there were
a lot of communists there. They used
th¢ Communist bogey to gain more
and more aid. Somewhat in the same
way, the bogey of plebisite, referen-
dum or separatism has been played up
advisedly, I think, so that they may
get more aid and they may get more
importance. If you scah the set-up of
the Government of India you will see
that even the personnel of Kashmir
who hail from Kashmir occupy a dis-
proportionately important place in the
administrative set-up from the Cabi-
net downwards. All the time, they
have been framing &nd managing
Plans and they have been assisting the
Prime Minister. Unwittingly. the
Opposition people ure adding {o this
bargaining power of Kashmir, I do
not envy this disproportitnate impor-
tance and bargaining power; for. all
of us are Indians, and it does not mat-
ter whoever get places whether he
comes from Kashmir, Kernataka,
Tamilnadu or UP. We do not make
a distinction between an Indian and
an Indian. We have developed a sense
of tolerance go far as thiz undue im-
portance js concerned. All the time
we have been requesting the Oppo-
sition Members not to unwittingly and
unintentionally play up this jssue so
that this question nf imbalance in the
matter of treatment which you allege
continues, and continues to grow. The
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Kashmir problem has been there be-
cause of the unfortunate development
that took place in India after or sym-

ultaneoualy with the granting of in-
dependence,

Then the two-nation theory enter-
eFl into this controversy and for a
time Sheik Abdullah behaved in a
very correct manner, I would not say
In a magnanimous manner. For most
of us who have fought for the free-
dom of the country, have played an
equal part in the matier of integra
tion, unity and framing of the Cons-
titution. But the situation wag so
exploited by some leaders of the area
just to keep themselves in the front
position in the front page of the
national and international News-
papers. Therefore, 1 want to warn
You, rather [ want to request you. the
opposition leaders, to see that this
undue importance is not further en-
couraged or developed, If you had
kept everyone of us, I mean the States,
in their proper places, this kind of
controversy would not have arisen.

At the ume Sheik Abdullan was,
what is called, the Prime Minister in
Kashmir, I was a poor Chief Minis-
ter in Karnataka. Then, many of you
do not know, the controversy wuas
whether there must be two flags in
the State. In order to set an example
to these people, including the Kash-
mir Government which wanted two
flaps. I removed what 1s called the
State flup and made the national flag
te fly high with all solemnity and
supremacy  In those days, the then
Prim.. Mmnister Jawaharlal Nehru
verv much appreciated this move and
conpratulated me on bhaving given a
hint to Sheik Abdullah But  Sheik
Abdullah did not take the hint. As
vou Know, he went to the ctent of
claiming a separate etatus for Kach-
mir, Also. I am told, he got the help
of <ome foreign rountries, who were
interested in keeping this fire alive

SHRI S. A SHAMIM
(Srinagar): You did well in dis-
missing him. The language he is talk-
ing is wrose than that of Shri Dbaria.
The Government is criticised. He
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says that Sheik Abdullah took advgn-
tage of assistance from foreign
«countries, Shame on you.

SHRI K. HANUMANTHAIYA: I
do not take Shri Shamim seriously. ...

SHRI S. A. SHAMIM: Your party
is not taking you seriously; they are
laughing at you.

SHRI K. HANUMANTHAIYA:
...... because, when he says ‘shume’,
it thymes with his pame!

SHRI S. A. SHAMIM: The samg to
you.

SHRI K. HANUMANTHAIYA: We
have discussed this question of Sheik
Abdullah several times in the AICC
_reeting. The last time when I spoke
on this subject, some of my friends
‘may remember, I did not approve the
atiitude of my friend Sheikh Abdullah
Here I may tell you for your infor-
mation that I have got very good
relationship, friendly relaticnship
with him in spite of these differences.
‘In the days when he was considered
a hostile person by our Government-
al leaders, he once came to my lLi.use
and discussed this problem. I advised
“him correctly.

I advised him correctly.

SHRI S. A, SHAMIM: How foelish
-of him! To come to you of all per-
sons!

SHRT K. HANUMANTHAIYA: He
had such a set fools around him that
he was misguided.

It took 20 years for him to get
properly educated. Without personal
anticipation of anything, disinteres-
tedly, T say that I have found in our
leader, Shrimati Indira Gandhi, a
person who is capable of taking cor-
rect political steps at the right time.
She can weighs things and takes the
right decision, and that is what has
exactly happened in thiz case.

All that he has now accepted in
this agreement if he had done at
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that time, there would have been no
occasion for him to be arrested and
there would have been no time for all
thig controversy either. In fact, I told
him personally that he would . have -
been in the Central Cabinet or 1n any
good positions he would have liked to

take.

Sir, the Central Government—one
has to wunderstand—is the Central
Government and every other State
Government is only a State Govern-
ment. So, to place them and argue on
terms of equalily with the Centre—
whoever may be the Chief Minister—
is like an ant arguing with an elephant
I told him so.

I was speaking, having haq experi-
ence of freedom fighting ang having
had experience of forging unity, in
my own small way. In a country like
India we cannot afford to have all
states and Governments equal—not
in the legal sense but in the political
sense. Even in the DMK, if every-
body claims equality with Karunani-
dhi, there will be no Karunanidhi.

So, let us accept this hard fact that
Indian unity is the basis and the for-
most important factor in all adminis=
trative set-ups or political set-ups or
Constitutional set-ups. It may be. I
envisage, that the very peovle who
argue for State autonomy will argue
the other way if they happen to come
to the Centre—for, it is only human
nature to be subjective. It is only
people like Mahatma Gandhi who
have risen above ail politica 1 and
personal temptations that could afford
to be impersonal and objectve. Most
of us are subjective, Therefore, wher-
ever we are, in our view, that place
becomes the most important place. I
see the same development in the
evolution of political ideas of the
DMK. I know them personally. The
former Chief Minister Mr. Annadurai
was a great friend of mine and he
spoke kindly of me even when 1 was
not in office.

SHRI SEZHIYAN: That is g great
thing.
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SHRI K. HANUMANTHAIYA: Sir,
this DMK stood for a separate State
after the independence of India, But
when their representatives came 1o
Parliament they mixed in the main-
siream of national politics. I know this
through my personal frendship with
the MPs and they meodified their stand
I thank them and their patriotic
spirit. They did not etand on forma-
lities or on a question of prestige in
modifying their political stand to be
willingly one of the States of India.
Now they want State autonomy.

As you know, I happended 1o Le
Chairman of the Administerative Re-
forms Commission which has given
its report on Central-State relations.
1t was assisted by eminent jurists in-
cluding the late Advocale Genera)
Setalvad, C. D. Deshmukh and such
other eminent persons from all over
India.

At that time, the Government of
India wrote to me an urgent letter that
a report must immediately bhe  suh-
mitted on this subject as *he-r wanted
to consider the problem. It was in
the then existing context.

Aftter examining all the suugestions
proposals and claim for autonomy,
we come to this conclusion:

“We, therefore, do not think it
necessary 1o suggest any  amend-
ment to the Constitution. We have,
however, made recommend:iion. to
delegate more financial an.! almini-
sirative functions and powers to
the States with the twin objcctives
of moking relations belween the
Centre and the States smeotler and
introducing efficeney and econnmy
in the administration of the Unian
and the State Governments T' e
not in the emendment of the Cop-
stitution that the saluting ty  the
problem of Central-Stat: relstion-
ship is to be sought but in the wor-
king of the provisions of the Con-
stitution by all concerned in the
balanced spirit in which the found-
ing fathers intended therm to  be
worked.”

3726 LS—10.
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Even the Congress Chief Ministers
have been advocating some devolution
of financial powers and functions
Mahatma Gndhi madea famous state-
ment depicting the kind of admini-
strative set-up that is to serve India.
Je said that it should be like a pyra-
midical structure with the base on
the ground, not topsy-turvy making
the apex stand on the ground and the
base on the top. That would look
ridiculous. In a big country like India
where 60 crores of people have to be
20 headed persons to manage the af-
fairs of the whole of India, having
personal knowledge of persons and
problems of the country. It has been
one of my dictums that nobody can
be efficcient in a Government unless
he knows persons he is dealing with
and the problems he is  handling.
Progressively. the administrative
set up in India has become somewhat
impersonal Therefore, where er effl-
ciency and economy are necded we
huve to mtroaduce certain  moeasures
which are in the nature of devolution
of administrative and financial powers.
This can be examined unnpersonally -
on all-India basis without any parti-
cular State clwaming a particular prl-
villege or a particular way of dealing
with thig pronlem,

It is not merely the DME. If you
know the correspondence and other
things, even the Congress Chief
Ministers have heen urging for such
devo'ution, This will come This
hos nothing to do with Kashmir, If
you mix up Rashmr with State auto-
nomy, you ure likely to lose the case
and vou are likelv to be rnisunde:r-
stood. Sheikh Abdullah was mis-
understond and, ultimately. he had to
clear the misunderstanding by making
thic agreement, Nobedy can question
his statements which are printed and
published. At une time, he wanted
Kashmir State to be an independent
State. At another {ime. he wanted
plebiscite and. at another time, he
wanted some special  status. Qncee
when the controversy was going on—_I
will diselose to vou—I acsked ‘I’aniht
Nehru “What igq that he wants™".
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Some talks were going on in those
days. Pandit Ji told me, “He wants a
kind of condominion, something like
that” Eut let it be said to the credit
of our great leader, though he had
personal aifection for Sheikh Abdullah,
and he wanted to do hig very best to
see that tais problem is settled, he did
not concede, because he considered
Indian unity much more important
thap any personal friendship, Sir, the
documents placed by the Prime Minis-
ter pefore the House concerning the
statement and the conditions in the
agreement are quite satisfactory.

MR. DEPUTY-SPEAKER: Now, you
have started speaking on the state-
ment.  You have taken 20 minutes.

SHRI K. HANUMANTHAIYA: 1
obey your orders. He has agreed
ultimately and I hope finally. I
appreciate that the main purpose of the
dialogue was to remove misapprehen-
sion on cither side to ensure the bond
bhetween the Union Government and
the State, He has accepted the ques-
tion of accession and integration as
irrevocable, These gre the two com-
mitments he has made after a consi-
derah'e period of thinking and suffer-
ing also. Ultimately, suffering makes
us wise and he has hecome wise, It is
all the work of ithe Prime Minister.
She hag brought about this change of
attitude in the minds of the erstwhile
Kashmiri leaders who wanted some
special gtatug gnd the like, Let wus
accept this agrecment unanimously,
and also let us not again build up this
controversy so thal the rest of India
is not exploited.

oY grze fagt aweday (wanfare):
IUTEFT WETEA, ATAAT LI AT F
e ¥ OH O gy SaedT w1 77
¥ ooF Hoga wEA AT 31 g
g wfA-TETd F FT A A939 £
ATAA 2 1 7 39 9% F7 IJ7AT 41007 AT
FLAT AZAT 3

“Thig IHouse having considered the
statement made by the Prime

Minister in the House on the 24th
February, 1975, in relation to the
State - of Jamrmu and Kashmir,
resoives that the process of integra-
tion of the Jammu and Kashmir
State with the rest of India going on
during the last more than two
decades will be carried further and
the State be brought at par with the
other States of India.”

I T 3T TEATT FITAHL FLA . .

=t TR | qig  (TEAETa)
ag FHT qGE F4T |

s wasTE A SE (g
TEY A1 TIAT ¥ | WG FTEIT FT AT
&Y TEAT R € |

ot e fagrt aradat « SureAe
HEIGT, S FAATAIEAT S ITH AL H
SUTT HAT ST T F7e7 3 g g/ Fa0T
oar1 fF o wegeam 1953 #r feafa #
IO ATAT AT@ 4 | AfFT 39 § FaT
Tt fa a1 g2 #1 9% q@r gumEw
ST H@FAT | WAL g AT A gl ar
ot g7 faa w1 wfwenfam 37 % fog
TH §aq H @T qEI g M1 934T | gHTL
AT EY @ 5 1953 & A & ww
FTORIR 1T AT AT & qag] & ara
# 1 ot gafq gt @ 3% T Faw awAT
TGT AW Fiow IT AT FI AW TEAT
WM | FE FIHIT ATIT AT e
AT 3 | S0 FIOHE & g Frear an
ZHTC TAMI AT FT arsil &90s 2 |
S FOHIT qd "q1ar @1 fyde
T T FTGHIT HIT TG AT & A
#F®0E gera, € 29 *1E @rd Ag Ay
=1f7w |

AT TrEETHT T FRT R AT 370
UF 99 & | TA IT AL F F19 H FAT
STAT & ST UH-ZHL H 7 Z1Er & | T
FITHIR G AT HT TF 9O & al 79
TE F FL TE FTIHT. TF A FT 27T
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sl Uso Qo WA : T Az W
TF HT A4 |

ot werm WS ¢ (wAT) A T
g g1 AwAT #

ot v fagrd madmy A 97
ng"rmgmfﬂ'&ﬁﬁﬂ"ﬁ?-iﬁl
gt 21 99 gf s |
qA TE A FA |

Y qEa WS : AfHA T A AT 1
A A

st wew fagrdt avaday ;@1 AW
o @ Y AET 2 1 3N 2 A A
HORTT 5 30 7 78 ot TE1 AwAT

I werey & faram Ay o
q¥A #T @I g ¥4 FA¢ fAy @
AT wfnasy | azFg A %
EH T9 ®Y WTAAT  ATC 99 A1 24T
¢ Srfewr Sy &7 TR 9T AF A AAT 2

i (T® WgT QW0E 1 W FI A
Ecfaco il

st wew  fagrt wwEdd
g5 4€1 g9 1, ww gF T AWE,
#ra 3ard € 930, a9 951 97 Arfy |
R FT 99 & FY IATAT AGN 2AT | T
FITC WG § sifwa g=m A7 o+
T Y qg H A fawar ¥ fAg gan
AfFA W TS WwOAT QuE w9 AArE
FL T, GUAT WAT HUL JATL T, 917 4
aa 7 fasdftr g1 @, qaq FER
JRET TR AT ) WIS A G, AW ad &
Prrosx g & &5 w16 ot farcdie 7
mgl @ =Tfgd

91U 370 FT A THT AT 52

TENAT W AR & a9 aww 'owAwd
g & wuer adt oft #1 fow Fmqaaear

PHALGUNA 1%, 1600 (SAKA)

Muotion re St 204
on J&K

a, fafadar a gz dr & s menv
q'ra'qf’:;r'é:gr'a a=zs § %7 f2ar f3
171 370 24riT | INPA A1
ga Afzard w1 w3 g R A 2
T FEIT FTAA ¥ AT 2T 722
FF T 77 FEAT @ § i At
A1 T 0F 177 I FZAT AT AFAT )
892 ¥ ST7T ATAT AT AFAL 2 qAGT
afqgw 17T F1 41 TTAT A OATAT
g AT Aen 2 Afm ar i
170 370 FZF F7AT AT FFAT

ot frew mgram (Frmang: B
TEL Y

it wze fagrdt arsdar « para g4
ft 7 a1 7 —& q2%7 77 2 1 #
VI BT TA L TIA WA T
M 9% @ F—
“Thal Constituent As-ombly come-
peted s aork i 19567
TN RATAAT O RAAT 3T, 7617
VI T QAFTAT —
“But 1t gud not suggest deletion
ol modification ot aiticle 370 which,

therefore, becaime a permanent part
of vir Constitution since 1956

SHRIMATI INDIITA GANDHI: 1t
cannot be more permanent than the
othey articles,

ot sz fagrdt aodt 0 & 3HT
97 97 720 7 1 %7 AfAgr3 A smEn
FT AT 1 TITT FAT AT A ST =TET
Al =R AA7F 2 f% a7 =950
afaqra ¥ favg 3 19170 370 7 3Ty
ITH AT 0 AW IH ALA F 00T A0
% AT PIETO &Y A5 AL 1577 I8
F faa® 2 | o7z 99 A 2l w7 die
AT # 1

ot Qo Qo WAYA 1 TA1T W
F13E FAT G0,
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ot wew fagrdt woilt ¢ g
Tiedraue wEerdt § wifewd 370
g wgw g€ 4t | & 99 7 FHAAE
1 @ @ G W EEW
AT T UF AW dEr—foeg
fosrra & &t f& gra 370 FTET
¥ a WewrT O ¥ s ¥
arfeat # & wiwe w@ fra a6
S AT TSy F AR § AR
v firers rfigd Wt g AEET A
g a7 i g st fefesfiroms wzar
2 @ et e W -
far & gua +ft Tt Y 7
a3 39 fa waT WAy 4 ag Wit
awreq femi—3E ¥ &0 A A1 #
wﬁq‘rﬂ‘l‘{%ﬁﬁ‘#ﬂﬁﬁmﬁﬁﬁ'ﬂ
qeart @< fzam

JYTETET WA, ETo MTTATEATAT
WA A T FT 49 —

“Thig discrimination 1s due to the
special conditions in Kashmir.”

e 2z A A ag @ ag feen
ferrerr &y St 6% &Y I o7 A7 WEFIC
& T ¢ W WEWTR 1 AT 9T,
qE WG FT AATC AT AT ¢ | AT w12
7 %

“This dis rimination ig due to the
special conditions jn Kashnur. That
particular State 1s not yet ripe for
this kind of integration. It is the
hope of everybody here that in due
course even Jammu & Kashmir will
become ripe for the same sort of
integration gs has taken place in the
case of other States”

o 9T AW 3 @ ¥ ;WA AW
FEAT ATHETTAFAT WIHTT & 7 W AG
IA FEAT NfAPRTEIE & IIAAT AT
87 ¥ g ¥ & A, IW o F
sure ddt oft ST AgE YA

27 TAFAL, 1963 Y CH AV w7 H
ggl qT—

“Article 370 is a part of certain
transitional and provisional arrange-
ment. It ig nol a permanent part of
this Constitution. This procesg of
gradual erosion of Article 370 is
going on; it should allow to go on.
that process is continuing.”

T IUTT HET AT AT goq & Fwe #

A& fede @ e ()
aradr Sff, IR Az o 2Y AR §

WY W THET AToRE) ¢ § WTE
qz it =TlET 97

SHRI DINESH CHANDRA

GUOSWAMI: Why are you avoiding it?

&Y wew fagrdt arodwt : & gainz
AT AT I g R aw AT @ 2

I yield, You read oug those lines.

ITOP WETZA, ST WHTT HAY S
39 fav a7 A fr mfzwar 370 wqmit
T 8 99 afm § AR weet 8,
CEEEAE CAL O SR

Al Ao oy ;@ mAAa
T |

Wt wew fagrd st ;0 ag)
WAE 9T a1 "W A ¥ HF wmr 7
gFz T feama

47 9T 370 FT ATHAT THE TEHT
FHINA & v fY Ty qr ) o e
TR iR w1 F 9in wfed 7
WL UE W% SqTEY AT ¥ g4,
A TAE TEFLT FHWA ag froei A
AT, A a9 A o) F IaFy o 0F
feer 3ga FTr W g

“The title of the Article 370 itsel
is like this: Temporary and Transi-
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tional Provisions with respect to the
State of Jammu & Kashmir”

F1E W< ag w2 % wi=wT 370
T WTH WA FOT B FECT AL E, A1
garq faaeErd ¥ WA § awar §,
gy aw & fr sawr aew AT mm
wgn fF ot e =t o 2, frsoe
€7 1z T ) afe 39 fTm A A
& @z w7 f7r mr—zrt fanr W
qg TEAT FTOT F

A F1 47 7 06 g A
& gro Mamad qEd -TTe
a2 A a7 e oz AT F oA AT
s g——aAfauTT THAT @IRqT FAT 20
faeft oo & gw F Hapgwd o A
2 3, A7 FE-FIAIT T TA AT PO
F&TA 2, TAET w@w oAbt &7

AL AW T oA w7
® fr e A i w02 A wffezaa
FT Ay 2, wfaTTT §7 F7 9=y 2,
g TEA-FHT F 1 997w &1
U 132 ® weriA g W/ ad
St &y | AfeT for F=r oA 2 fE
132 & = |1 By a9 q%, b
136 & Wwnid 9T @A §1 A1 ¥4 0"
wegeer wvea #1 faera faan w2 7
T WG AET ITH AT FT AET AEA
aFq ! wrfET Ay o IR R w3 b ?
T qET F AFCR watse AT A
136 & w=a @1 A%y § @1 fo
132 W87 & WwRig ¥&1 A 90T |
giw &1 ¥Y gwI A9 a"fqge 3
1T AW &1 AreA A7 A oF yfwwr 21

Wt TW Egw it @ ®F maNn
ey w3

ot wza fagrdt wroda) ¢ SR w9
N g Wy I ¢,

I WEEG, W wetE A
T I & f5 1953 & arx A Y ST

PHALGUNA 12, 1896 (SAKA)

Motwn re St. 248
on J&K

A7 A &MY AT A A-TvET 97
7 frr & = vz frar o wdEam
QAT ITF AIFIT 372 72 T4 & A1¢
T ®F & 918 qrei 41 aoufa ageg
T ATHTT FT G797 T8 Fgrpfa &
g f3T F739 ) A F FEE oam
fafmdmafr swgw
wer-awd ® fafafa 6 @3 ¢
a1 qg §47 fomd a¢ ¥ % wfafafa
4% § wry—Fd & fzal &7 A
FL qFAT ¢ W7 A A fagr &
sTFT FT q0 Al 9T maeT HiA
AT |

TR T # foam A @ g

SHRI K HANUMANTHAIYA: The
Parhiament’s sovercignty 1s maintained
witacy i glus agicement, It is not dis-
turbed in any way.

st wza fagrdt awmdEy : T
wArd, & 7 v a1 ¥ osrw e
faaTs AT A7) ¥ | WHT & FEH AW
#1 7% ¥ AN 477 ¥ ATE GURA #
TRV FT T R WA TEIA W
oY T Ay A A1 4 w2 Tl
T F AT qifanE 3 T &
are & . §w fAar 3 ew SR e
ALY ¥, FIT AR Toog FY FAGT AR 27
FIT AT AAL AT AAT H] A Af 27
TGTA W1 7 A7 TATFIT FI&F 7 449
qAZ FI AAGAAT HIL FI AY, AU
W HEEAT F A FEA—FTH H A ofy
A5 WAl AT g I FOC 97
=Y ¥ g Ay = F7 fqar e
I F-Fee F1 fawn A o,
s feedt wy faear @ sen—wreie &Y
& Ster qrEa FY & | qw, e, wvh
w1 frdY g A faear @t o)

oY o¥e Qo WHIW : WIT ITAAT &
faems a1
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o wew fagrd e : g, wifad
fears % fF ag =1 370 # a7
AT ATEd 9

" St a3 Surems wEew,
aervTew | 9gy g # afawe
FAT F TALAEH 4T 4T | T A
aFrEer fr wfwar o @ qw
£ R | W e wat a7 @ §, aEronm
o ) e &Y g O gw @ 2
¥l Tt HTEE wg @ 4 f et osraw
o adiwEr ¥ o v & & fee
FATTATST FG AT TFAT § A& Hogel
FT | WA ALY, TATIATIN Fgr AT |
Ut WA amTEw 2 w9 AWM W
TF WL a9rurgw gnr ) 994 e
frT efawr age s ) =e w9 fag
wxt frmaa g w7 v e oag
TR aw | wa o agr wwt farm
gR |

T, HEITE, T AR T B
fr awela & ary & o1 qfeamae @
TE @I, AT FEATG 7 AT, a9 5§79
gt & 9T § WA AR & TI-G0
fag ama & @1 T g AT
g § W A o ar St wel ar
A€ o & 7 ug g7 IR § qVAIA
F A% | IEA 97 fagaa # @
aaaa ¥1 “deee foe” aw agr e
W 31 ug does fowwe w@m @, Ew
FAAT AET § |

S WEE ¥ ag W faw ¢ e
¥ T-FEHIT | FAIHTIH TEAT W
agT WA & oy Wl 1 AE T
&9 & 7Y AT 4 A o Wy | oA
27 ¥ woew @y & fr 3o o
a5 § o g% & A agr W o
ﬁrrﬁizagfﬁm‘aﬁwir g
TR @ & I 75w # frew
2 T 7 W gy #1 frwra 1

I AEITT, FATe oAl W
THAT WX GEET 77 Fot o0t P &
Tt gfeesm & 1§ wadw @ owar
21 & gw smaTe @ @A 9T aw
W @R & wagy @ wfgg
HARA #T /iAW g7 w0 ¥ gied g,
S gw & o wifewe (1) F wgr d fn

India 18 Union of States

g 9 TS & 0
India 1s Union of Stales

F1 4 waw4 ¢ 5 Oow g™ ¥ sRA
frese gfmm sy 1 7z =T &)
WA (g e nf st e s g A
st &7 famtor fegry @ A
& A 2 ) &) gara gfe
g, dEWE T ) wwdwT Sdar ar
foega 7 21 o Wmwd a
&9 T qTT AT AWE A AE @A |

Al S aTa 78wt ¢ qg A
¥ o FTAT § R W wrea Wi 9aw
ardYy 7 AEA § 7 3z a8 W ¢ fr
T -FT ®1 G w12 F Ffeferam
¥ argz 7 f@ar 9 | 77 ag A qzA
7 fr gy sfusrr qaeft g
TE-FWT & Afema #1 At
Ll

sit farfar o
Ty A1 A T

ot szt fagrdt wroddt : & aqrear
g adt gur o gz AmER 7 18
A9 WER & mfgsry dw T oo
AE-HFVHTT F1 ATEL FLAT ARA 9
IR 7% A & a1 fF w356
ey werA w fedlt o wdw o w
% & G99 g wET an §3
TAT ¥, I AT T & | 79 FTHL A
Ta & wW fFar o | & qmar g e
THET TETAIT o §, AfR W gEaE

()
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gar & Y o ot A fear 8, dfqum
% frwfamdt & 18 a=et 761 Y, &2
%1 77 wiwerT gAT aifen fF ag @=2
& wwy faer oY wRW #1 wEe w9
(A EENECE A Sl L
a9 § gffardt g<< gara W oA
HAWT &, 9 W19 T AAGT F FT01 gH
¥Z W FEA FIAT A AR | A
oT9 § & TE G0 | 7T A w0 A
9F ATdT qg AT FT AT 7

F qFET &1 THEAT N | g=ATE 4% 2
f o FE-FEET 97 qrfEEe A
EUAT A I AL G WegeAT HIT IAE
qTdY AT F1 AT T I
F1 Fiforor w71 AT A wEATo #
F1 I F4TH o @ At fomn afE-
A T AHAr FIT g0 fF am Fe
F HIHA H 394 T VET B, N ATEA A
o @A ¥t ¢ famd qgar afen fE
T GIfFFAT I AWA ZHAT T FIAT
AT AT 9ZTAW 9ET wTAE 3T =9 feg
EAT | T -FIHIT F 97 7 faea
e fFaT o3 g &Y ) Fw o
& wae &1 v ¥va 2 faw faw
T -TVHIT & WA A §F 7 TR
AN 97 A4 ¥7 7 ey —Fveir
AT FT ST A4 TGT | WETIITAT & AU
T HAAl  WIAT WIET ST

&Y Qo Qo WHIW @  FAAT  FTET
NG HELA |

ot wrew fagrt avodd @ W e
I JA 4, a7 & v § fa fe A
T ewd forfrs v wer 4 @ P
21 af7 1953 % T vz # firrwAre
T A awT #1 qf 7 va AEd @6
9 A frowmre a8 fear . w1
frreams foar 1 S wegem o &
con (wAmeA) L wE A @

on J&K

FHAT AT | WTE FAT, WY W -
fr®r & go =0 § Frv A AT
T WA AT | AFE A 7 wATIAT
fra ag ¥ a==n, o7 afaw aga §
frara & 2, faest <At 7 & o
THAT 1

=Y QHo Qo WHIN : 3 "o HIEo
o F7 wHAT 9T | 9 gfear wwAT 9T |

ot w2 fagrt @ oo 5
faa az wfem owge @ mar

“Pandit Nehru said that al trouble
in Kashmir was due to the Sheikh’s
communal gutlook and it was he
who wag not allowing the State to
settle down in peace and stability.

The Sheikh alwuys talked about
the rights of the Muslimg forget-
ting that the Hindus al!so formed
nearly 35 per cent of the population
of the State and he never showed
any consideration for them.

Pandit Nehru mentioned that
finally he and other Indian leaders
had to go along with the Sheikh
for a considerable period and had
also helped him and played him
up hoping...that the Sheikh would
be able to get rid of this commu-
nalism. But communalism was a
discase with him and he can never
get rid of it; and his entire outlook
on life was based on the fact that
Kashmir Valley had a  Mushm
majorily.”

nz §r foran ZoT A€ 20

s gHo To THIW
wrrfemre w7 foram gom 27

st wew fagrdt arwdw T AT
¥ A & | oft Al o o i, FY TR
¥ grA mwad fafel 5 "y W
wwIT & AT 2@ g § SAT
foremar & ggwr ¥ A g W A
for w30 fs 7 o afem 21

g gfzar
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[y wew faardl aramdr)

IqUeas wEEd, ¥ wOd Wsor ®Y
IR B AR T AR ATGAT § Aqv®
WY STCATE 9ET a9 @ § ) a9 w27
¥ fau &t A o aga & T & wmy
BN W @ F W A #{T I9E
WSSl 7 FAT mrorer A gfe & &
FroAT 71 fang fafa @ 73 ol 9w
faary feafr #1 varft a1 #+< 3 &
w1 AT § g6 a9 A7 A 93, tAEn
fag wy AT @ @ R

¥ gz w1 W g 5 s oua
ST AT N HA W 9, A AT
AT 1 GITATT ZHT 41 FIY TERT A
Fher v v At AT 7 omw fr
w & AT TS R o a wm AT
frr s ow ag e 7 o s &
|z @ 7 77 % 0" § 7wy 0%
W F AT AW AT FOHT A OAAT
T fFar 9T AT L AR 9T AT
oF | 77, S99 fr seeaie 1
WT 9T F ATY TEAT # | WL 47 AN
F |11 gwre fga A Fr aveen
ST GRT 97 &% FUF, A AW dvq 5 F
fF agm ®1 %7 &1 99 WAF A
& Far Frfav 1 a7 o ge=rd 2 fx aw
T 21T QA ? AL T A A
AE &Y @ & 91 wHIfAn agiz Teav
FHTTA AT 47 | I FHIF T {eprfe
ot 7% AT A AT At ) v
arg 7@ a1 # s & Ay e oA
TEAGHZ A1 aqal TR 41, &gre
F o oA A7 TEeAaEz 4T FAAT
Fifer a1 forrwe @fr =mA
=rfen 411

AT WE\AE, 979 &1 TIHE AT
"l W A W7 AT W e
dr = & AT 7 g afes wr
g Wit 9 § wAIfEm qT w41
ST F | Gw A WY oA =P fF
T qEE & WAT WO § A

e W AR T WEETE @ WL
T w%e dam @

uF JUa W | AGTT FHAT T AT
sy FY § W TeT oAwr W g
W TP FE aTAT GHT W1, TEN
Fa1 & i g uw wEr warr WY
ag TR AT & A W TG qogEE
T A qET W A AW K EH
Fraray fgF, AT 2 T swwar e,
afFa oo araaz At wduifE g g,
7z fam 21 oA 7 g
Feifet &, wafan 3@ oF faviw 29t
faqr w71, @7 ATEEAERAT ®T A
are A & w0 fae A ow oA
FT 4% 7A At

sfemazm ot @ 4% T X
o7 FE ®V ATT F

o} sz fagrt arwdgy @ ey
ey, A7 WO 70 ATEA § A A1 g
@ # a7 @mm 7 AE ueaT ) At
v =7 ¥ % 7 AT o # oA &
= T vy w1 A A7 faed pmrdy
YPAT QA A ET) T ST
¥ o AT AN F AT A AN F A
#r 7 aF4 P, we faura et & fao
A AT T AAA A WA ¥
arrfrs & o1 AF 7 EWIT AT W &
famr 31 2 wEA & W s A A
T34 | & arar 7 B 9 oY W W
q77 97 AT AHT @2, a7 % @
¥ v AfEA ¥ TAH ATEF AR
aeeT AP ) TR ATt AT W BT @ fE
T qTFE W T a1 fEERT &, €T WiR
9% F1 9 4 vy wire W R w
fr wrew MEFATH A R AT AR
O HARE 9 AT T AT AR A
famr T 7AY 81 & A1 ) % W99
71 fifwg A W@ #1 wre gA
Frm, A 7z 2w & fem guka & aw
Einil|
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IS WgEd, W 38 ¥ a4 §,
Wiy o8 &1 N1 $% 9% F d
ATEH § W TRy W qu s
Y AT FX E | 9@ e YH A fady
o 1 fasre fean @7 @@ T mwft
WEH ¥, W AL T o Hl w
gifaa §Q 9T I9%1 WA F AW
e atfer ge o feg omw & &y
wrfaa 7 A T & ser s
§ & af<feafaur 9@ oaq afaw ¢ g,
& e 3 g 6 5 s frege
@ oad ... (%wwiA) ., bRy
g, & 3 Agr v Wi A & ug
w1 {6 I A A , AT WL §eA
BT WTEATHT FT AFE FA IIAT g Wi
wH e w7 fr oWy gaw
THWTT 6 T @ A9 B SWEr grir
fr o g9 76 W gf & Wi aa
gy & 8 A

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): Mr. Depuly-Speaker, Sir, [
rise not essentially ag a representative
of Jarnmu and Kashmir but as an
Indian from whom every inch of our
beautiful land from Kashmir to Kanya
Kumari and Jaisalmer to Arunacha]
Pradesh is equally sacred. It iz true
that State agnd regional loyalties have
a place in our poliﬁcnl thinking, but
atleast in the Lok Sabha, which is
ihe focus of national aspirations and
the guardian of nafional interests, it
should be the national view when we
talk of such problems.

16 57 hrs,
[Surt Navar KiSHORE SAARMA in the
Chair]

Having said that 1 am proud to
agsociate myself in a very  special
way with this State. In fact my asso-
ciation goes back five generations—
the founding of the State, the conso-
lidetion of the State was largely the
result of my family, In 1947 it was
my father who signed the instrument
of accession of Jammu and Kashmir
which made the State legallv and
3726 LS—11 '

PHALGUNA 12, 1096 (SAKA)

Motion e St, 306
on J&K

vonstitutionally a part of India, and
he wus strongly supported in that
move by Sheikh Abdullah, Let me
remind you, Sir, he signed the instru-
ment of gecession for the entire State
of Jammu and Kashmir including
those areag that are at present under
illegal foreign occupation, I myself
thereafier for 18 years, from the uge
of 18, had the privilege of being Head
of the State, first as a Regent, then
for three terms as elected Sadar-e-
Riyasat, then Governor; and for the
fast eight years I have represented
the State in Parliament, Therefore,
1 feel thut 1 can perhaps speak with
some special knowledge, if not autho~
rity with regard to the problems of
the State.

The re-entry of Sheikh Abdullah
into man siream of national life alter
22 years is an important event. A
great deal has been said about 1853. 1
do not at this stage consider it neces-
sary or useful to go into the details
of that particular happening, but 1
think it is umportant to remember that
in 22 years that have lapsed gince
1853, a great deal has happened Time
has not stood still. Three years have
been fought on Indian tern.ory in
Jammu and Kashmir, and precious
blood from all over the nation has
been shed in the defence of mother-
land, The old Pakistan has ceased
to exist, Bangla-Desh has been libera-
ted and Jammu and Kashmir itself
has been integrated with the rest of
the country in numerous ways and, it
1 may venture t0  express my own
opinion, in the interests of the people
of the State and with the agreement
and concurrence of the Stale Govern-
ment, There has been constitutional
and legal integration. 92 out of 97
entries in the Union List have been
extended to Jammu & Kashmir and
26 out of 47 entries in the

nomically, specisl attention has been

paid to the dm\opm:l; of I;HI:TT;
. The Five Yeal

and Kashmir Fer e tate
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LDr, Karan Singh]

missions have taken cognisance of tae
n:nuonal Plan ‘The Finance Commis-
sions huave taken cogmisance ol the
special requirements and problems of
the State and a great deal of gevelop-
ment hag taken place in these last
two decades, Administratively there
bhag been a great deal of integiation
in the admunistrative services and so
on and politically Jammu and Kash-
mir has come into the main-stream of
national life, I thunk thig 1s incontro-
verib'e This 1s important And per-
haps Hanumanthaiyg )1 was suggesi-
ing, the veiy fact that three M Ps
from Jammu and Kashmir are part
of the Councl of Ministers itself
bespeaks of the political integration
that has taken place between that
State and the rest ot the country.

17.00 hrs,

SHRI PILOO MODY On the con-
trary this indicates special treatment

DR. KARAN SINGH Sir, it 15
very important for ys to remember
that a whole new pgenerauion has
come of age for whom the old pre-
partition  situation 1s only a part of
history For this  post-independent
generation, the whole outlook 13 some-
thing different They aie ¢ager for
change They are impatient of incom-
petence They are angry 1t corrup-
tion, They have the same hopes and
aspirations as the ygunger generations
do in the rest of the world The river
of time can never pe forced to flow
backwards And what 1 wish to sub-
mit 1s that in these 22 years a great
deal of water has flown down the
Indus in Ladakh, the Jhelum in Kash=
mir and the Tawi 1n Jammu I do
not think it ia possible for time f{o be
turned back, and 1 think it is impor-
tant therefore for us to understand
that this agreement that has {laken
place takes into congmsance the
events gnd the developments that
have occurTed in the last 22 years

Sir, I do not want to go into the
legal problems  Perhaps my senior
colleague may intervene later on, if
there iz any necessity, with regard to

the legul and constitutional problems,
Therefore 1 do not want to say much
except this, that ag far as Article 870
Is concerned it is as much a part of
the Indian Constitution as any other
Article and 1t 13 therefore subject to
amendments, subject, of course, to the
concuirence of the State because
Article 368 also apples to ths State.
This 18 a simple problem but Atal
Bihari j1 has been making  heavy
weather of 1t, I dg pot think that any
new situation has developed. What
the Plime Mimster was saying was
that Article 370, which today governs
the ielationship of that State wath
the rest of the countiy, will continue
to govern the relationship of {hat
State That 1s very clear in her state-
ment

S0, Su, without going into the con-
situational and legal points, there are
tee or four salient aspects which I
would bke to submit before sou, Sir,
and pefore the House, with regard to
this whole problem

As far as npational unity, ntegrity
and securiiv of the nation are con-
cerned they are paramount and they
ale  non-negotiable, especially in
Jammu and Kashmu, with 1ts unique
geographical lotation and with the
facy that large portions of the State
are still under 1llegal foreign occu-
pation. of which T will have some-
thing to say a litte later Therefore
Sir, no risk or compromise with regard
to national unmity and security can be
made gnd none has been made Sheikh
Abdullah has only re-affirmed what is
an mcontrovertible fact, that Jammu
and Kashmir 1s, and will alwavs re-
main, a part of India 1 think this
must be very clear, I do not think
there need be any fear or trepidation
or doubts about thig particular posi-
tion

Then, the socond problem to which
1 would like to refer is one io which
Shri Atal Bihari Vajpayee has brief-
lv referred, that is, with regard to
the Regions of the State Every State
hag got its Regions  whether it is
Maharashtra or Andhra and so on.
But it is true that in Jammu and

S S
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Kashmir the Regiona are very clear-
ly demarcated and deflned, because it
ig a composite State that was built up
due to historical reasons gver ithe last
century, I think it is a unique thing
that Jammu and Kashmir State has
three Regiong where religions differ,
customs, food, dress, language, all are
different to a very large extent, but,
nevertheless, it has remamned, and
continues to be, a single family, I
think, Sir, this is a glowing example
of secularism and of the composite
nature of our whole philisophy of
life.

Now, as far as the question of a
fair-deal to the Regions is concerned,
cetainly, due to historical reasons,
certain imbalances had crept in. And
it is a result of this that the Jammu
and Kashmir Government get up the
Gajendragadkay Commission, which,
I may add, was boycotted by the Jan
Sangh and its party in Jammu, They

- boycotied and opposed it, I can prove

it by quotationg at that time, As a
result of this Commission which was
set up, a large number of steps were

faken to remedy these regional
imbalances.
I caun go into the details, With

regard to Jammu itself, there were a
number of requirements which have
been made up  subsequent to  this
report. There wus the necessity of a
University, a Law College, a Medical
College, a Sainik School. And a vast
Hydro-electric project worth Rs, 140
crores, the Salal project has been
started there. The rail line has been
extended to Jammu after a quarter
of g century. Crores of rupees worth
of traffic, tourism, various other handi-
crafts and fruits are there in Jammu
now. A large number of other things
have come about. The bridge on the
Tawi, 3 Jammu bypass is under cons~
truction which will provide the second
bridge.

Ag fay as this point ig concerned,
we have been gware of it and we have
taken, the Prime Minister has taken,
particualy interest to ensure that
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Jammu gets a fair deal, that the
development in the Kashmir valley
also proceeds rapidly and that the
problems of Ladakh are alsp looked
nto. It is true that Ladakh has very
special problems which require special
solutions. A Development Board was
also set up in Ladakh It is possible
that the development there could have
been morc rapid than it has been, 1

will admit that. But nevertheless,
attention has also been paid to
Ladakh.

The puing 1 wish tg make, is not
what we have done so far, but Sheikh
Abdullah before he took over office
and after that has on several occasions
reiterated his determination (o ensure
a fair deal for Jammu and Ladakh.
Therefore, we hope and expect not
only that there will be no backsliding,
but that he wili take further measureg
to ensure a fairer deal, a fuller parti-
cipation politically, economically and
admunistratively to these regions. I
think he will Le very well advised to
do this. After what he has said, we
are now looking forward (o some
concrete steps in that direction.

Apart from ensuring a fair deal to
the regions, Sheikh Sahib has gpoken
a great deal ahout his determination
to eradicate corruption and to make
Jammu gnd Kashmir a model State, I
must say, I welcome this. Jammu and
Kashmir, along with other States, can
do with a pood deal of c'eaning up.
I only hope that Sheikh Sahib will
succerd in his efforts to give as clean
an gdministration as possible and not
be side-tracked by cortupt elements
who specialise in hovering around the
corridars of power and who are parti-
cularly efficient when it comes to
Jammu and Kashmir. Therefore the
problems of national unity, the pro-
blems of a fair deal for the regions
and the question of improving the
administration—all of these, we hope
sincerely, will not be weakened but
in fact, there should be progress on
all these fronts

Even more important than thig is
the political aspect. Jammuy  and
Kashmir hag been {he arena not only
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of military battles but of ideological
battles with secular gnd democratic
forces ranged against communal and
obscurantist forces, whether they are
Hindus or whether they are Muslims.
This ideological conflict hasg been at
the heart of Jammu and Kashmir for
a long time in history. I would lke
the House to realise and appreciate
that in this ideological battle, to have
the active participation on our mde of
Sheikh Abdullah is a valuable and a
very definite asset. There can be no
two opinions about it; Sheikh Abdul-
lah is definitely the tallest of all the
Kashmiris, both figuratively and lite-
rally. He is a mass leader of a consi-
derable stature. We are sure that his
coming actively into the masin stream
will strengthen the forces of demo-
cracy and gecularism, and thereby,
apart from the developmental aspects,
it will also help in the political and
ideological battles that are being
fought. I would, therefore, urge that
we should not take a narrow party
view of this matter, If we had to take
a Party view, our own Party was in
power there, There was no threat to
it. We voluntarily and happily relin-
quished power because we felt that
ideology was more imortant than
political power We believe not only
in remaining in power, but particularly
in strengthening the ideclogical roots
for which our party has stood

Sir, I am aware of the fact that
there are fears and apprehensions. I
de not want to oversimplify the whole
matter. 1 do not want to brush aside
all fear or apprehension ag being
motivated, because it is a delicate and
difficult gituation. But, I would like
#o submit that to exaggerate the fears
ke the Jansangh is trying to do, day-
#n and day-out, betrays a lack of
econfildence in the resilience of our own
democracy. Our democracy is a strong
and vibrant one, and T wou'd submit
that only a strong and confident gov-
ernment and leadership can take an
tmaginative and bold sten of this
nature, No wegk government could
have taken this step; the step that the
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Pryme Muruster has taken, I think, we
must be very clear, doeg not flow from
weakness but flows from the confidence
in our own strength and our ideology
and the fact that India, after all, is a
great nation, 1 do not think we
should tremble and be gver-apprehen-
sive Ag the poem goes:

"Quiver and quake and shiver and
shake like curd on & camel's back.”

That 13 not what we ghould do, We
are after all a great nation, and 1
wou'd submit that the Jansangh's
position betrays the lack of self-
confidence  That lack of self-confi-
dence 1s justified as far as your parly
15 concerned But it 1s not justified
as far as the nation is concerned,
because I feel thay our nation is great
enough, unaguanimous enough, power.
ful enough to take this agreement n
it will also help n the political and
success

It is unfortunate that two of the
most unhappy people after this agree-
ment were Shri Atal Bihar1 Vajpayee
and Shri Bhutto, It 15 a strange coin-
cidence that these are the two une
happy people after this agreement.

ot wewt fagrd wody ¢ forwar
7 wZ1 Aed A o A sf=w i
i wwEr %7 faan, $AV a9 w1 wesT
qr ?

DR KARAN SINGH: I would like
to say this. It 1s sad to say that
Pakistan 1s taking this attitude on the
one hand, while on the other hand it
15 1n occupation of iwo-fifth of the
State and it continues to interfere in
our domestic affairs It §s whipping
up hys‘eria; a hartal is forced on
Pakistan. If you ever listen to the
Pakistan radio, particularly, from
Pakistan pccupied Kashmir, it {s quite
hair raising (Interruptions).

Because this is a free country, you
can listen to any radio you like. This
is a very serious thing ang I would
like this hon, House to note that after
our unparalleled generosity at Simle
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and after the trauma of Bangladesh
and all that happened subsequently,
Pakistan gshould realise that it is only
by grasping the hand of friendship
that we have extended that it can
develop. We did expect Prime Minis-
ter Bhutto to rise to the occasion. It
is very disappointing that he has not
done s0. I do nnt want to go into
details. There are domestic problems
in Pakistan. The re-arming of Pakis-
tan is orminous; Jammu and Kashmir
has been the battle ground repeatedly.
Four times there have been wars and
it was Indian territory in Jammu and
Kashmir that was attacked. Even on
the last occasion, the magnificent vic-
tory this nation won, it was 20,000
people from Jammnu and Kashmir in
Chhamb who gave sacrifices and had
to leave their hearths. We must rea-
lise that the people of Jammu and
Kashmir have been living on the
mouth of the volcane for twenty five
or thirty years. Thetefore we must
be cautious and vigilant. snd, be pre-
pared But we need not bt nervous.
I am confident that if Pakistan is
foolish enough to embark upon ano-
ther adventure, the Prime Minister—
it is somewhat embarrassing for me
to gay this in her presence—will be
able to face them boldly. The world
remembers in the moment of crisis the
bold lead that she gave to this nation,
and how she got through the very
difficult situation during the Bangla-
desh crisis.

If Pakistan I repeat. again comes to
attack us, T am sure that it will end
in disaster of what remains in Pakis-
tan. I gincerely hope that sven now.
after his first intemperate outbrust, Mr,
Bhuttie will re-think and reconsider
the position and not once sgain em-
bark upon the poliey of confrontation
which will plunge Yis long suffering
people into renewnrd disaster,

These are the few points that 1
would like to put forward. Sir, I
would submit that it is in this whole
background, that the understanding
with Shelk Abdullah must be seen. 1
would urge this because 1 happen to
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know the affairs and the situation in
the State very intimately. I feel that
we should not take, should we say, a
constricted or constipated view of the
situation. We must realise that this
agreement ig a political agreement,
Sheikh Abdullah belongs to a vanish-
ing generation and genre who were
associated with Gandhijis Pandit,
Maulana Azad, Badshah Khan. Sir, 1
heard his acceptance speech in Jammu
on the 24th of February. It was in-
deed a moving experience. He spoke
with great evident sincerity of the
ideals of secularism, socialism and de-
mocracy, of the importance of cleans.
ing public life, of the nocessity of re-
introducing spiritual values so  that
not only material nrcgress takes place
but the soul of th2 nation ig also
strengthened, He said all  these
things. I would urge, Sir, that we
give him trust, trust begets trust and
let us see how the cituation develops.
He has now come forward in a total-
1y changed situation, he has come for-
ward to strengthen the ideals for
which we all stard So we should
wish him well, and I would submit
that this entire House should extend
to Sheikh Saheb confidence and good
wighes in the very difficult task that
he is undertaking And that task is
to build a new Jammu and Kashmir
as part of our pation that -we all 80
deeply love and cherish,

SHRI SURENDRA  MOHANTY
(Kendrapara) Mr Chairman, Sir,
while congratulating Sheikh Abdullah
on his return {o power after two de-
cades of incarceration, 1 would have
welcomed this accord without any re-
servation had 1t drawn the final cur-
tain, put an end to the est-angement
between India and Sheikh Abdullah
and his followers. Sir, though the
Prime Minister's statement clainus
that “finality hag been reached” in
India and Kashmir relntions, accord-
ing to a recorded statement, Sheikh
Abdullah would not concede it. Im
this context, I would invite the atten-
tion of the House to Sheikh Abdul-
lah’s press statement publiched in the
Times of India with dateline of
Jammu, February 26th. Sir, the House
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will recall that u new porifolio has
been created under ihe leadership of
Sheikh Abdullah, under the nomen-
clature of ‘Centre-Sheikh Accord’ in
charge of Mirza Afzal Bsig When
the newsmen asked Sheikh Abdullah
why this new portfolic has been creat-
ed—'Centre Sheikh  Accord’—what
was it rationable, Sheikh Abhdullah
rephied that ‘it (the Accord) is a con-
tinuous process’ S, the fact re-
mains that even though the Prime
Minister would claim thar this accord
has lent a seal of Fnalny to the rela-
tionship between Indiz and Kashmr,
between the Centre and Sheikh Ab-
dullah, Shetkh Abdullah  himself
would say it is a continuous process
and 1t behoves the Government (o
enlighten the Jlouse where this conti-
nuing process was gommg lo lead.

Sir, there is wnother a<pect of the
matter to which 1 would inwvite thr
attention of the House Who are tne
signatories to this a".eement? On
thp one gide is Mr, Parthasarthy and
on the other side 13 Mirsa Afzal Beg
Let us look at the h:story of Mirza
Afzal Beg

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) If you are
supporting the agreement then why
go into that.

SHRI SURENDRA MOHANTY:
Why not? I am just lasying the facts
obhjectively. I would guote from the
speech of the late Prime Minister, Shri
Jawahar Lal Nehru, in the I ok Sabhs
un 8th August, 1953:

“Ty was still more unfortunate
that wrong advice is given to Sheikh
Abdullah who had been the acknow-
ledged leader of the national move-
ment in the State. Certain utter-
ances of Sheikh Abdullah reflected
this advice and created confusgion in
the minds of the peuple of the State,
Disruptive elemenis who had nol
acceptd8 the principles on which the
democratic movement of the State’
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hag been built up ook advantage of
the position and attempted to dis.
rupt the State.”

It was Mirza Afzal Beg according to
that speech of Jawahar Lal Nehru
who had master-minded this disrup-
tive attempt to which Sheikh Abdul-
lah fell a willing prey Therefore, it
behoves the GoVernment to convince
the House how the same Mirza Afzal
Beg could turn rtound and be the
mediator belween the Cenire and the
State I was enquring Ifrom my
friend, Mr Shamim as to how old is
Mniza Afzal Beg He rveplded that
he 1s past sixty-eight and, I presume
Sheikh Abdullah is prast seventy. In
their advanced old age when they had
been frustrated in their repeated at-
tempts {o drive a wedge between India
and Jammu and Kashmir they have
now come round with this kind of
agreement to which unfortunately the
Piime Minister ot India has fallen o
prey

Sheikh Abdullah, if I refresh the
memory of the House wag invited on
fth August, 1953 by the Sadre-Rayast
to hig residence Lo resolve the differ-
ence that had arisen smong the mem-
hers of the Cabinet to which Shelkh
Abdullah clearly declined to attend
that conference, Thereafter he was
dismissed angd arrested in  Gulmarg
along with Mirsa Afzal Beg. I would
Iike to know what has happened in
the meantime to again hiing the same
Shetkh Aldullah to the picture and
the same Mirzul Afisl Beg to the pic-
ture after two decades of normaley to
hatch out thiy kind of accord of doubt-
ful merits.

Sir, much has been gald about Artl-
cle 370 Article 370 was originally
Article No. 306A in the Draft Consti-
tution Late Gopalswami Aiyyangar
who had piloted this Article 306A in
the Constituent Assembly had said:

“When it hag come to a decision
on the different matters, it will
make a recommendation to the Pre-
sident who will either abrogate
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Article 306A or direct that it ghall
apply in such modilications and ex-
ceptiong as the Constituent Assemb-
ly may recommend.”

This was also repeated by Jawahar
Lal Nehru time and again. I would
like to ask the Government &s to why
inspite of these utterances Article 370
was going to be made a permanent
feature of our Constitution. Sir,
it has been said that article 132
which is not going to apply to Jammu
and Kashmir and thus curtail the
jurisdiction of the Supreme Court
can be taken care of by article 136 of
the Constitution. If you look to arti-
cle 132 of the Conatitution, you  will
find that it is mandatory. Artcle 132
(2) says that whereus the State High
Court has refused to give a certificate,
the Supreme Court may, il it js satis-
fied that the case involves a substan-
tial question of law as to the inter-
pretation of this Constitution, grant
special leave to appcal from such jud-
gment, decree or final order. Thus
arlicle 132 ;5 mandatory whereas aiti-
cle 136 is discriminatory. Asg I have
no time at my disposal, I cannot read
out article 138, The Hon. Members
can find this for themselves.

‘Then another thing, somebody has
interrupted, the then hon. Defence
Minister has asked: why are we dei-
ving into the past. Sir, past has its
bearings on the present which  will
again be born in the womhb of the
future. Sir, we are concerned about
the past because it has got its direct
impact on the present.

I have moved a substitute motion
that if you are going to give the resi-
duary power to the State of Jammu
and Kashmir, then that same privi-
lege should also be extended to other
States. It is being said that this will
Bive rise to disruptive tendency and it
will disrupt our Nation. Sir, Nation
is not a menagerie or an animal farm
where the Prime Minister has the
whip in hand. A Nation always con-
sists of free individuals and free ynits.
And, therefore, in the name of disrup-
tion of Indian Union you cannot stop
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other States from seeking the same
rights and same privileges which arc
being conceded to0 the State of Jam-
mu and Kashmir. 1 am strongly of
the view that if more power is given
10 the States, they will develop their
own individuality and personality and
such States will strengthen #nd make
India strong instead of remaining like
bloated Panchayats or district boards.

A peculiay feature of this accord ir
that Sheikh Abdullah should be call.
ed, should be  styled ag Wazir-e-
Azam. It 1t satisfies Li> ¢go, then 1
have no objection. But, if Sadar-e-
Riyast could be changed to Governcr,
then, what is the reason, what 1s the
ratson d'etre for the Chief Minister of
Kashmir to claim for himself the title
of Wazir-e-Azam. Apart from that
it will have two Prime Ministers in
our country. It is the thin end of the
wedge, He sull claims special gta-
tus; but special gtatus for what if the
integration 1s conclusive and irrevo-
cable. It will be for the Government
spokesmen 10 explain. Sir, | am con-
cluding with the :ema:.ks that the
dramatic suddenness with which the
accord has been presented in the
House, I take very strong exception to
it. The Parliament has, at no stage,
been taken into confidence. Mirza
Afzal Beg and Parthasarthy  were
acting as if they were two plenipo-
tentiaries of two independent pations.
1 would like to know, where was our
Home Minister then?

Why was the Home Minister not
consulted at any stage? Sir, accord-
ing to me the Prime Minister wants
to make the accord an election
stunt. She would claim that she
had solved the Bangladesh problem,
even though today, it is a thorn
on the flesh of India. Let me sav
ihis—I never mince words, In regard
to Kashmir, she would claim that
what her father could not achieve, has
been achieved by her. But what has
been achieved? It is o continuing
process which in furture will lead to
further dis-integration and which
will never attain the objective which
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it aims at Howewve:r, Sir, since it 1s
hoped that the accord 15 gomng to
ring the final cuctamm on this tragic
drama, I welcome this accord with
thig proviso that the kind of auto-
nomy which has been conferred on
the State of Jammu and Kashmr
should also be extended to other
States If it can be conferred on
Jammu and Kashmur why not on
Tamil Nadu why not on Ormssa and
why not on West Bengal? Therefore,
Sir, I welcome 1t only from that point
of view with the hope that it will
lead to the emergence of the State«
ag distinct political entitieq and units
not as some animals in the menagerle
calleg the Indian Nation

17.32 hrs
{Mr Speaker n the Chair]

MR SPEAKER There are many

Members on this side We have one
hour left How much time Govern-
ment would lhike to take”

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH) Half-un-hour

MR SPEAKER 1 do not think the
remamning  half-an-hou will b~
enough for that

=t mm T o
qTER AN 59 T197 |
e wFRAT  ATH TH FAfAT |
oW 9 tAer P oo ' oz
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SHRI ATAL BIHARI VAJPAYEE
We are holding our all Indla Session
and the next meeting will begin at
6 .M We have arranged the pro-
gramme in that manner If the time 15
extended, I will have {o be In the
House
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SHRI KX RAGHU RAMAIAH, I
would like to submit this for your
consideration ond for the considera-
tion of the House Every day, we are
cutting into the Demands for Grants
Thig 1s a very impo:tant thing Now,
what I suggest 1s that, Members from
the Opposition wil] get a chance and
some of our Members will also get a
chance Let ue complete this today. I{
it 1s to be continued again tomoarow,
then 1t means, we will be cutting nto
everything else

SHRI SHYAMNANDAN MISHRA
We have said that 1f the Government
wanted it the debate could be dispen-
sed with o1 postponed to the last day
of the Session Goveinment has fixed
this debate We want 1t to be a
meanningfu] debate This can go
over to the next duy How can we
accommeodate all “he speakers within
1520 minutes?

SHRI SYED AHMED AGA (Bara-
mulla) We can posipone 1t because
no Kashmi has <poken

MR SPEAKER M Va)payee, if you
want [ cwan give you time After
Mr Aga 1 can call you

SHRI ATAL BIHARI VAJPAYEE
I have already spoken

SHRI SHYAMNANDAN MISHRA
None of the Kashmurl has spoken on
this We would lke to  hear Shri
Kushok Bakula also T can go over
io the next day

SHRI K RAGHU RAMAIAH, We
will sit ome hour moure and complete
it

SHRI SHYAMNANDAN MISHRA:
Not today One hour tomorrow

SHRI K RAGHU RAMATAH At
this rate, it will go on for many
hours It is better to sit and finish it.
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SHRI ATAL BIHARI vAJPAYEE:

If it cannot be finished i1n one hour

tomorrow, how can it be finished in

one hour today?

SHRI K. RAGHU RAMAILAH: He
i= of u different view becausc he has
slready spoken,

SHRI ATAL BIHARI VAJPAYEE:
I have given notice of a substitute
motion. [ would like to press it. 1
would very much like %o be in the
House when the Prime Minister
replies to the debate. I havs to be
in the party session at & PM. Tet
this either be finished by 6 p.m,
let the dehate be extended till to.
morrow.

MR. SPEAKER.: Your party
session is going the whole night.

SHRI ATAL BIHARI VAJPAYEE:
No, the President is {0 deliver his
address at 6 v,
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SHRI K. RAGHU RAMAIAH: Shri
Vajpayee's position in the party is
such that they will wait for him.

SHRI SHYAMNANDAN MISHRA:
If the usual time of adjournrment is

6 pnM. we ghould stick to it
warticularly when an important
organisation is having it annual
session,

SHRI SYED AHMED AGA:

FE7-919 7 w4 2 A /v
grr 5fae ¥ avT w17 F IF gun
sy oael g ST o ol ybia ]
o sl oyee A Jihe ]
(._3)‘*';' \:Q_J’) )
This is how the Prime Minister of
“Imdia, the leader of India has acted.
She has acted with foresight. She

has looked far into the future and
she has brought us to this stage.

I have heard what people have
been talking about. Kashmir as if

Kashmir iz just a piece of land
with its mountains, with it: 1ireec.
its water, its greenerv. Thai is
certainly not Xashmir: Kashmir
means the people of Kashmir. The

thrre

‘Tnstrument of Accession was
3726 1..5.—12

or
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because the people of Kashmir forced
lthe Maharaja to sign it because
Kashmir i« wanted to become a part
of India
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It was as far back as 1838 that
we started a change in our thinking.
The credit for that goes to Sheikh
Abdullah, Sheikh Abdullah trained
Kashmiris into thinking that the
two-nation theory was wrong. He
trained Kashmiris to understand that
the partition of India woulg lead to
further trouble. He trained them
to understand that if they are op-
pressed by Muslim jagirdars and
landlords they are also oppressed by
Hindu jagirdars and landlords. Both
the Kashmiri Hindu and the Kashmiri
Muslim are oppressed. The quarrel is
not between the Muslim and the
Hindu; the quarrel or the differences
are between the »ich and poor. It is
the poor who have to be enabled to
catch up and go ahead. This is how
Sheikh Abdullah trained the people
and that was precisely why when
Mr. Jinnah came to Kashmir when he
had almost succeeded throughout
India, he had to go back. When this
trouble was going on between Hindus
and Muslims, the Hindvs in other

_ States gaid: ‘All right: let it be parti-

—

tioned we can get riq of them’. It was
at that time, when he had succeeded
in projecting that way of thinking
that he came to Kacshmir, but he had
to go back because every Kashmiri
was trained in thinking that it was
not a Hindu-Muslkim problem, but a
nroblem of the rich s the poor. The
foreign rulers had  oporessed wus:
foreign rule had not enabled us to
catch up and progress. Tt was there-
fore that we got rid of foreign rule.
With the foreign tule gone. we in
Kashmir could only progress in a
zecular Tndia and not in Pakistan.
Therefore. the people of  Kashmir
foreed the Maharajs. who was il
nndecided whether he should ¢o ta
Pakistan or to India or remain inde-
pendent. 1o accede to Tndin. Tn that
indecisinn Kashmiris rose =s a peo-
ple and asked Sheikh Abdullah to see
that they acceded to Tndia. T wanted



323 Motion rc St. on J&K MARCH 3, 1975 Motion re St. on J&K 324

[Shri Syed Ahmed Aga]
Atal Bihari Vajpayee to be corrected
on his point, He thought that it was
not the Kashmiri peopie who had ac-
ceded but it was the instrument of
accession signed by the Maharaja
that had given the terrvilery which
must be protected. It is certainly not
that. It is not the territory that you
protect that matters. It is the people
of Kashmir who want to be here with
you for ever. This accord has enabl-
ed everybody to be clear about cer-
tain things. Because of the coming
in of Sheikh Abdullah th,: doubts
that had been created about acees-
sion had been cleared. There is no
more any case for Pakistan at inter-
national forums. They could not go
about it again. It has Leen reduced
to the status of a domestic wmatter.
Plebesrite Front has become irrele-
vant. It has been establiched beyond
any dout that Kashmir eontinues to
be an integeal part of Tndia.

There is a storm in a tea cun
about article 370. 92 out of Y7 entrics
in the Union List had been extended

to Jammu and Kashmir, A time maye. X%

come when that article will be irre-
levant. To talk of article 370 is only to
divert attention. There js nothing in
that article. Article 370 and Sheikh
Abdullah are not like giants
in the Arabian Knighis who could lift
Himalayas on the one hand and
Karakoram on the other hand.

While talking about autonomy, taev
must be clear of one thing. Why do
Kashmiris want accession to India?
Because they wanted to implement
the Naya Kashmir doctrine, socialist
ideals. It was not possible in Pakistan.
Jagirdars and landlords were con-
trolling things. If local autonomy is
used for making labour Jaws more
liberal, for giving some 2dvantaze to
the people of Kashmir. T do not think
vou must grudege it hecause from the
base of our heart we want-1 a so-
cialist economy. The first thing that
Sheikh Abdullah did when he came
to .power in 1947 was to implement
land reforms 4.50.000 acres of land
went to the tillers. He took this land
from Jagirdars and landlords. The

Muslim landlords in Kashmir and the
Hindu landlords in Jammu combined
and starteq an agitation. In Jammu
it took the name of Praja Parishad
agitation. It was actually the agita-
tion of landlords against land re-
forms. This was given a different
colour by the Intellegence officer
Mallik and he misreported which
Atal Bihari Bajpayee has quoted; it
was given a wrong basis. Sheikh
Abdullah was provoked by unsymp-
athetic attitude of some people to-
wards the measures he was taking in
order to curb those elements, the
landlords.

It was only the agitation against
land reforms that he was trying to
curb and he was mis-quoted here.
When all that happened, he naturally
put it down. T can understand that
things went wrong and misunderstand
ing followed. Now we are bringing
back Sheikh Abdullah and those peo-
ple who went away from us are com-
ing into the main stream and they are
helping us to go ahead.

It was said that there was a news
item according to which Sheikh Ab-
dullah did not agree with the news-
man’s view that Mr, Bhutto’s ¢all am-
ounted to an interferenc~ in India’s
internal affairs. Much was said ab-
out it, but that is not correct. The
correct things is what he has said to-
day, namely that Bhutto should mind
is own business, that he has no busi-
recs here, that he should leave vus
alone. OQOur attention should net go
to what a newspaperman or some-
bodv else says because he might have
been quoted out of context.

There was another news about Pak
troop movement across the bordérs.
Why diq this not engag. the atten-
tion of Mr. Vajpayee? He should
have bheen perturbed by this rather
than  anything else. There waos
movement in Kotli and on the Mir-
pur side. Our attention should go to
that. The U.S.A. has given arms aid
to Pakistan and the object is to see
that our normalisation process is de-
laved and hurdles are placed on it
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These troop movements are further
proof of the attitude whichk Pakistan
is developing with regard to the nor-
malisation process. We want the nor-
malisation process in this sub-contin-
ent but the United States does not
want it. Therefore, they are giving
arms to Pakistan and Pakistan now
shows that she also does not want
normalisation,

I think the main concern of Atal
Bihariji should have been the estab-
lishment of the base at Masera and at
Gowder in the Arabian Sea, through
which oil comes to us. In an emer-
gency there can be a hurdle to the
coming of oil to this country. These
are matters which should draw our
attention and not article 370 or a
little more relief given under the
labour laws.

Shyam Babu was very eloquent
with regard to the ending of the em-
ergency. I am a small person, bhut
I am of course against the ending of
the emergency more particularly
when troop movement is there, when
the Cradle of Erotica is in Calcutta.
These are the things he should have
pointed out not article 370. 1 think
when they talk about other things it
is only to divert our attention.

On the 6th March, there is going
to be march on Parliameni. Is that
not a matter of concern? The army
is being asked to disobey, the entire
police is being asked to disobey and
rebel, the entire civil service is be-
ing asked to disobey orders. Shyam
Babu was saying <hat half a million
would march. How much  money
does it need. Where docs that mo-
ney come from? Who is going to pay
for half a million people to come and
stay in Delhi and march on Parlia-
ment? The money is coming from
the United States, the proof of which
is that only a few days ago a cheque
was received. ...

SHRI ATAL BIHARI VAJPAYEE:
His own party had been organising
rallies in Delhi. Does he mean to
say that the money for it came from
the Soviet Union?

PHALGUNA 12, 1896 (SAKA)
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SHRI SYED AHMED AGA: What
about that cheque which cama for
My, J. P.? It was a foreign cheque.
Where has it come from”

SHRI ATAL BIHARI VAJPAYEE:
Let him prove the chargz that mo-
ney is coming from America. I chal.
leng= him, This cannot be allowed

to go unchallenged. (Interruptions)
oY gFW W FUATA (AT)

ag Y¥75 & (v 9w

$N osEw fagrt awadr o A,
qege A, W, YAT 3 A AT TR 7
7z ¥2 72z 5 fLoAT F St IO gl
TR 6 W AT 3G fA HWOET A
THT ;1T ATAT 2 |

W (W AgM O9iE : A= T 2
FTET Z1AT 21

St wed fagt awRdr o Aear
FY A= 7 F40 | A2 F2AT R oAwdET
q9Ey WAT 2 A AT WIS U ¥ GET
frrar 2. 7z 2w whiag w1 g9 T @
=7E 0, 72T (% 6 W A1 ST 9EET &
Tz 2 wa¥ fag owder 7 aar o @
3 TATT WOAT A% W7 AT &Ar
BN 1 317 HAO7 T 957 T i vy
H AT AT TFT T AT T IIRAT FET
CEANEE S L E TR A = LA 1
FEIE 7 w0 99 H 3 g FAAl
AT TG TEEAT &7 WAM A, qg WER
AR AT AT ZI, WL /AT AT
AR §a 2 AT HTT wigds w0q
MR SPEAKER: A number of
times I have requested all the parties

not to throw such accusations and
counter-accusations at cach other.

Wi <qeFIA Dw o nEr agar
adt FT ZH FATE 24 2 7 TEFHL A
faaarza, a5t ¥f271 fr frzer ¢
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oft doe wpRy wET A9 s

7 Q¥ 1 TR W WEAT T Tar Er

FET WA 7 I FgT @7 7 Fo o9 -
aET HEN E T AT e ¢
| BT

#3 77 Far 7 717 01T 9T 7 WA
t?

ot smmaaw faw Fm e oA
fov TEY a9 W1 QET @RI A GIAT
Fawr wEr @ ¢ 4@ fe e
qQATL § &% AT w9dr ¢ A1 fa|r
Y HEW TET FF 7 AT |

»ft gen W wuATT ;. ¥ AEETT ®
w1 #ifF W Awa AT @ e
ag qifFearT 7 oGem A Y

ot s fagrt w7
TR ATTTAY 7T A WY AATT AT T
# W\ quT wAT ger A gE, 1 FEEY
#1 =9t g1 FE 7 TG AAGAT AT
T &FT A WE ° WY TR AEET §
@Y f& =Y sOw ™ TR oA
¥ w2

s wgwea  fa| s 7 AR
Ger g IAET WM A FE |

of fow Wy wm A4 gEfE
Faet fars foray 0w 21 5% & 6 oo
®TIT 7 W OTH ATE I FI&T &I )
T g T ORTSAT ¥T FF &I
T}

off gOW W WEATT : 37 TV
Foa § A A AT A

st wzw fapt avdit . =m
zfm¥ wEH I FET ¢

off gew W wewm : & A 5
o g & mfeam & o9 7

oo wEYeY ;g afed a7 o qe
TGN AT FE vz # A wgh
Trfer

ot wzw fasrdt wroddt : g ww
o

SHR1 S A SHAMIM Sir, I want
these allegations to be expunged
Every time the Jan Sangh people want
to accuse the Muslim members saying
that they are doing ithis or that .
tInterruptiomy)

SHRI ATIAL BIHARL VAJPAYEKL
e 1s accusing J P of being undm
American nfluence (Interruptons)

SHR1 SYED AHMED AGA 1 am
an elected repiesentative and I have
v 11ght 1o speak {Interruptions)
Su  they should no be Jllowed to
make 0 much nose, you should allow
me to speak (Interrnptions)

SHIU SURENDRA MUCHANTY Su,
I 118¢c on & point of oider 1 submit
that you in jouwr wisdom Lad sad
‘hat this gentleman should withdraw
the allegation that Shii Aga is a
P'akistan) agent .nd Shr1 Aga should
withdraw his 1emarks about J.P..
tInterruptions)  You, i1 your wisdom
wdvised both sides to withdraw their
talummating 1emarks  But the Prime
Muuster and the Munister of Parla-
mentary Affawrs waved their hands at
M1 Aga directing  do not withdraw”

MR SPEAKER Members should
vord remarks ageinst each other

SHRI SURENDRA MOHANTY. Sir,
I ri1se on a point of order

and not a point f arder

MR SPEAKER Members should

SHRI SURENDRA MOHANTY
Sir, you are the Speaker and you are
controlling the proceedings of the
House

MR SPEAKER Please sit down,
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SHRI SURENDRA MOHANTY"
Thie {s no ruling.

MR. SPEAKER. There 1% uu sugges-
tion of a peint of order kindly it
down. r,

SHR] SURENDRA MOHANTY"
Who is presiding and conducting the
proceedings of the House? Don't be
brow.beaten by the Prime= Minister, I
have been chosen bv the people; I did
not come here like a ‘chancha’.

oY wAw faw ;. (sEmERE)
weIH NEIAE, 340 WY GEA gAY T
AT rwwy wfaw fear #3877 ¢

MR SPEAKER Order please
ot wAvwe fa - w TV #7 TRL

o firs fawgra #7011 77 Ff sy
¥ fag w2

1386 (SAKA)  Moton 1e St 33U

on JE&K
ot wre fagrdt ookl #1 tes
zlgw ag & f& gaarr & o o en
AZ HET w FFT AT AFAT E, T
AT fam W omwy 2

ot mAEw fas o s GargEm,
AT 9 AET Heal7 AT 1AM |

oW WY . W€ Wi, A9
ITA WQITT H ¥TZE FIA ¥

st srew fagrd areddt : 17 w5
AT AT 2 . (sgwwiE) |

weaw aptaw ;. TH a7 & fag #
o g9 fAdzy Fem & a e i@
FTT A A 7 ¥ QT e TG THA W
#a vy ary § wfsa 7t A1

MR, SPEAKER M: Agha please
conclude.

ot wwe e ;T T8 W 2
ang; saw fay vrg wfem a7 20 °

ot e fa:’ oET a2
et WY AR AA F o A A E Y

Uww AWy M9 T aw
¥ § 9N IF AW gEw T R AT
By Quargw fwar 3 5 ot and 2w
aE ¥ A FEr oamm W fr gfefew
LA

W v frsr ;. A mOa
WX qrR %y qdit | aE et IwTE R o
Wi W FT A TR

(varway®)

MR. SPEAKER: | have advissed both
sides mot to exchange worda

It 15 not that 1 don1 want unparhias-
mentaly words to be withdrawn; but
hie has not used any unparliamentary
words You cannot sav that I have
failed to give a ruling

st wmraee ;2w v A
=t %

W Wy - & AT FAT aw A

e

ot mreraw faw ;. uTo fasw
st &fon a8 A1 o1 gwwe ¥
freem @ 39%1 Z9 AW ¥ w9
9 gug 7 | aw fewwy 3%
( dgwww)

oW T TR ¥ e wfer
&1 e TR
No question of ruling om it.
Mr. Ags, may I advie you, when

you gpeak, not to Ccreate unnecessary
nritation® (Iaterruptonms),
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sy zmwasEA faw ST TR
gEary 3 W IR S A+ e
ar faxaet 2, 59 AT amEt 1
agiFE FG . .. (FWANF) L.
A% 98 § Wl HEAR fAFaq g, 599
agr @ fAaean 7 w7 6 a@i w1z
FF 2

SHRI K, RAGHU RAMAIAH: The
Opposition leaders, some of them, have
objected to what my colleague has
read from the newspaper. He has
quoted the newspaper. Every day,
even the privilege mections are based
on what iy alleged to have been puk-
lished in the newspaper. If it is the
wisdom of the House that we should
not quote from newspapers, let us
follow it from tomorrow. Both sec-
tions of the House will cooperate.

SHRI SHYAMNANDAN MISHRA:
There are categoriss of things which
can be quoted from the newspapers.
If these things are to be quoted from
the newspapers, we will be at perfect
liberty to quote such things from the
newspapers. (Interruptions),

SHRI SYED AHMED AGA: The
matter is very simple if they only care
to listen to me, What I said was that
this accord with Sheikh Abdullah is
promising and something very bright.
Therefore, I quoted three instances,
(Interruptions),

ol FA7AT faw . UF 7@ ¥ TW-
Hiar 3t srar fF o Fwaw 7 9 g
faams s anmar 2 e T arfsear
g g, ITEI 4 AU FA AT
dare g MIT 4 awE T ¥ e Tea
ama F & wfEw Tw AT 7@, gw oA
2@ T g, f& sur \5ar 7 g faar
o Segin weR g aE faw o ar
HEqeT WG1a, 54T T4 WAl & ZAR 9T
TW A F1 qEAT g 7 HIT IAE
IR 9T fque wfew 3 7
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MR. SPEAKER: If yvu want my
ruling on it, it will be loo sweeping
if 1 say, nothing can he quoted from
the newspapers. It will not be in the
interest of both the gides of the Huuse.

SHRI SHYAMNANDAN MISHRA:
Such things should niot be quoted from
the newspapers.

MR. SPEAKER: 1 advised him not
to irritate others and, in such matters,
to avoid making such remarks. I told
him a number of times. I said, you
should not hurl such charges at each
other. But if you wani me to give a
ruling that nothing caa be quoted
from the newspapers, that will not be
in the interest of the House. That is
to be decided on merits. If he says
something unparliamentary, then only
I can ask him to withdraw it. He has
only made an observation. All that
I can do is, in case of counter-accu-
sations, to ask the hon. Member to
avoid it.

SHRI SHYAMNANDAN MISHRA:
No question of avoiding it. Whatever
he has said has {o be expunged,

MR. SPEAKER: 1 cannot do it. It
is not unparliamentary....

DR. KAILAS (Bombay
What does he want Shri Aga to with-
draw? Mr. Mishra does not know as
he was not in the House when Shri
Aga was speaking. Let Mr. Mishra
tell us what he waonts him to with-
draw. (Interruptions),

it duT wgEr mmr: w9 fE W
7= T Wi TRiT $e AT & A
a1 ¥ W fAser, & faer oY 3% 9
A AN TR AN @ §
#7 ww1 & F9AT § oF & mar §
HT IR FHATT FET ) A
wqaT A1 am ¥ &1 ¥fEw &7
faars zA®r &Y 21 #¥ wET fF e
S ®, FAFAT § FAT FT Jo THo
Ao THe 7 BT HIT BIY FT FHMAI
T2, el -2 fear arfe ared gowr

South): ‘

—
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TEAWTA L X | A . 3qF AT A
fer AT 94T SR HIT AT T T |
3 &7 ag w7 fr Ifmr 7 @F fary
7 fe-daw fear & 5 us 9% "woav
A A Fo qro F1 feqyoma & fqq )
qg § & *7 &V E, AT FATE |
7 FHET &, "o Frdo Uo T HMAT |
#4 18 £=1 fF o4 gvRT T AT "o
Uo FWHIT 5 T &1 fFAT  F04T FIH
@qE g1 ORFAT 2 | ATT AR Al
WTéo Uo § 423 YW 2 A1 A T& Tl
FEATE W T4 98 T 97 Fo© Y 918 F2,
R FTE FE TGN 9T 2 1 F ST I
LE!

F FifEd A FE FT H o@em
F@TE | AT A7 Z fF gEr aA
Fforw F1 3, A7T oAAH I9TAT, T2V
LGP IEC IR (E S-S AR I 1A i
. . (Sgaw )

ot sgmmAeeA faw 0 71 foT eme
w & fdrr frar s 73r 2
(egaaa)

it wew fagrdt awwgy @ S0 dro @
foar ®Yo wro no T % wraT | T AR
w0 af.a wY B owmar

MR, SPEAKER: May I request that
both sides should avaid such observa-
tions. They should not irritate each
other,

SHRI K. RAGHU RAMAIAH: I had
a talk with Mr. Vajpayee and others.
The suggestion bas been made that
we adjourn now and the time we shall
spend on this tomorrocw will be added
after 6 O’clock and the House wil] sit
late to that extent. so tha! we com-
pensate for the loss of time I hope
it will be acceptable to all others.
Otherwise, we have to sit late today
ang finish.

PHALGUNA 12. 1886 (SAKA)
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A RIAM: F o T
7 A ®LT AETE ITA fA0 A0 A
F4 AT HIL FIIAT HT AT
|7 {5 797 7 95231 48 T €Y
A AL
Sy sqcRAEq fa . 3ART AT
FLACZIAC 1 AZ T2 TAO0 0

SHRI PILOO MODY: The matter is
unuer our consideration, That is what
the Government vsually says. Sc, we
will think about it tomorrow.

SHRI K. RAGHU RAMAIAH: You
are not the Government.

Wt wee fagr<y arewd . 3 mTow
araar &0 4t 5 o 7% safry gz #r
mq ®v 2 Agrfs 29 A17 Afugaqg &

AT 2 WA OF [ERAZAZ A1

5
HTT IAR!  Yor FIAT A0E0 2 | A
9% AT F4 9 TFAT & | AT A=
g AT H AT 7B AT AT A2 Aqrqd )

MR. SPEAKER: Now it is fifieen
minutes past Six O'Clock. There is
no use continuing. We will have the
ramaindeyr of the time tomorrow, and
if more time iy taken than that, to
that extent the House will be extend-
et at the end.

SHRI SHYAMNANDAN MISHRA:
We do not agree, We will also con-
sider the business before the House
tomorrow.

SHRI ATAL BIHARI VAJPAYEE:
There can be no questicn of dictation,
It is a question of accommodation.

SHRI K. RAGHU RAMAIAH: We
are already running agains: time. This
is the Budget Session Certain fiscal
things have to be passed. Therefore,
1 want the cooperation of all of you.
Tomorrow we have to sit beyond 6,00
p.m., such tim~ as is taken by this will
be added at iie end. On that condi-
tion We agree to cdjourn now. Other-
wise. we have to sit now and complete
our work. I am sorry there is no
other way. .
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SHRI ATAL BIHAR] VAJPAYERX:
The hon Minister has made a very
reasonable proposal We are always
agreeable to reasonahleness

MR SPEAKER | hops we agree to
regaonahleness

SHRI PILOO MODY The matter
is still unde; consmideration You may
adjourn the House If you do not sd-
journ the House I am leaving in any
cage

PMRND —[-—~3-26 LS—1-4-74—a"8

MR. SPEAKER' We have tn decide
today We are short by one hour
That will be completed tomorrow and
then we resume our other business

We adjourn to resssemble tomorrow
4 1100 am

18.1% brs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday
March 4 1975 'Phalgunn 13 1BR&
(| Sakn)



